[24 August, 2005] RAJYA SABHA

of section 7 of the Fiscal Responsibility and Budget Manangement Act,
2003 a copy ( in English and Hindi) of the Statement on Quarterly
review of the trends in receipts and expenditure in relation to the budget
at the end of the first quarter of the financial year 2005-2006.

[ Placed in Library See No. LT.- 2395/05
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The question was proposed.

SHRI BALAVANT ALIAS BAL APTE (Maharashtra): Sir, | am grateful to
you for this opportunity. Sir, | have the onerous task of responding to this
flamboyantly eloquent assault, which was really a relentless assault, almost like
a pre-emptive strike, with some rational approach. Sir, we are here to discuss
the National Rural Employment Guarantee Bill, 2005 as passed by the Lok
Sabha. Sir probably, with his speech, the hon. Minister wanted this House to
pass the Bill without discussion. But it is not going to be so. This House is
going to discuss the Bill.

Sir, we are going through this legislation and we are in the process of
passing it in a kind of tearing haste, and almost by habit, | find that when you
talk about haste, acting in haste, you always are apprehensive of repenting
in leisure.

So, this tearing haste should not, | hope, lead us to repentance because this
haste is reflected in the formulation and the passage of this Bill. "&. ?i«i " “m
aflr w *ra AJt "pft" was the dream put forward by Shri Deen Dayal Upadhaya
40 years ago, and that has been the cherished dream of this country. But, Sir,
today we are not discussing dreams only, but we are also passing a law which
will create certain enforceable rights and certain obligatory liabilties. Sir, any
Government functions through certain policies and through its law-making.
Both are the functions of the Government. But, there is a qualitative
difference between the two. In so far as the Government's policy is concerned,
it is a matter of expression of intent. And, if it is exposed, you find that
expression of intent was hollow. | have the example of the National Education
Policy of 1986 which formulated the universalisation of education, and, | believe, in
the Planning Commission, at that moment, the relevant Member (Education)
was Prof. M.G.K. Menon, who said, "We don't have even a pie for this project".
So,
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a policy formulation was there and there was failure. But, sir, when you enact
a statute, it is a commitment of Parliament to the people. A statute is not
merely a commitment, but it creates enforceable rights for the people.
Therefore, everybody has to think more while passing a law, because it is
supposed to be implemented. When | was referring to the National
Education Policy, | was reminded of an axiomatic saying by Prof. D.S.
Kothari, who produced the earlier Education Commission Report. He said
that a report is no substitute to an action. Therefore, a dream brought on
paper is no substitute for an action. And, | believe that the present legislation is
fated to be disillusionment because (i) there was no homework, (ii) there
was no ground assessment and, (iii) there was no understanding of a future
prospective. Therefore, | am afraid, at the implementation level, this legislation
is facing a darker future. Sir, in so far as the homework is concerned, | find
firstly that the bulk of the legislation is on the basis of implementation by the
States, and States are, at no stage, involved in the making of this law. They are
not involved; they are not consulted. It was clear when the Secretaries of the
States gave evidence before the Standing Committee. Without their
involvement, this legislation can't be successful and they are not involved at any
stage so far.

Secondly, Sir, the financial implication ought to have been studied
beforehand. But that has not been done. Wherefrom the money will come?
Nobody knows it. Even the Finance Minister does not know. He says, "we
will find money somewhere". In such circumstances, Sir, it is always said if your
conclusions are wrong, check your premises.

In the present scheme of things, the premises are that there is
unemployment there are finances, and, therefore, employment is
guaranteed. But here it is the other way round. What kind of unemployment is
there, is not assessed. From where will the finances come? Nobody knows.
And, therefore, | believe, the conclusion is that there is no guarantee of
getting employment.

(i) Secondly, sir, there is no ground assessment before passing this
legislation. Today, there are several schemes working. In fact, there is a long
list. And the physical performance-of these schemes- is noted by the
Economic Survey of 2004-05. The National Food-for-work Programme was
started in November, 2004, in which Rs. 2,020 crores were invested and
twenty lakh tonnes of foodgrains were made available. The
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Swarnajayanti Gram Swarojgar Yojana (SGSY)-the bureaucrats talks in
these terminologies, SGSY or SGRY, which | do not understand
immediately-was initiated in April, 1999. The Sampooma Grameen Rojgar
Yojana (SGRY) was initiated in 2001; it was to be implemented through
Panchayati Raj institutions. Then the Rural Employment Generation
Programme (REGP) was initiated in 1995, and the Report says that 8.32 lakh
jobs were created up to 2003-04, and 5.25 lakh jobs were to be created
during 2004-05. Then there is the Prime Minister's Rojgar Yojana (PMRY),
which was initiated in 1993. Under it, self-employment units so far, are 20
lakhs, and the target for 2004-05 was 16.50 lakh employment opportunities.
The Swarnajayanti Shahari Rojgar Yojana (SJSRY) was initiated in 1997,
and the Employment Assurance Scheme (EAS) was initiated in 1993.

Sir, apart from these, there are several other schemes for rural
development which essentially are the schemes for rural employment. What
is the yield of all these schemes? What is the correlation between the money
spent and the employment generated? And then, what remains to be done?
Nobody has studied it. And, Sir, if these or any of these schemes have
failed, and inquiry is necessary as to why it has failed. If the earlier schemes
has failed due to certain reasons, without eradicating those reasons, any
scheme for rural employment is bound to fail. Therefore, | am saying that no
ground assessment is made before going into this legislation.

Sir, | remember, every year when a Railway Minister presents his
Budget, he sanctions several schemes, and then certain allocation is made
for each of those schemes. If there are several Ministers within a period of 5-
6 years, then so many schemes are sanctioned. Each schemes is given certain
amount of money. Therefore, there are 100 projects pending—100 projects
at a stage where some money is spent, much more is to be spent, and they
continue to be pending. We have scores of such examples in any report of the
Railway Convention Committee. Sir, if there are already 10-20 schemes, and
one more scheme is going to be added to these; some money is spent on
the earlier schemes without results, some more money will be spent on the
scheme without results; and therefore, we will be having schemes but no
results.

(i) The third congenital defect in this legislation is that there is no
understanding, no assessment of a future perspective. What projects
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are we going to undertake? How much money is going to be spent on each
of them?

In these projects, how many people will be employed? When the
Ministry was asked, the Ministry said that the data in so far as people above
the poverty line are concerned, is not maintained. So, there is no data. This
makes everything vague, everything doubtful and doesn't generate
confidence; there is no question of guarantee. And, Sir, | would like to mention
here that apart from those who are unemployed, there are ten crore
agricultural labourers who must be treated almost as unemployed because
they are never employed throughout the year.

Sir, now, | seek to come to the Bill itself and it abounds, again, in defects.
Sir, only one substantial amendment on the basis of the Standing Committee's
Report was accepted. It the other amendments proposed were accepted, the
Bill would have taken a different shape. And that one amendment is from
'poor’ household to 'every' household. The word 'poor' is omitted and,
therefore, all calcuations have gone haywrie. The Financial memorandum is
based on the concept of every poor household, where they have calculated
such able-bodied persons to be about ten crore, accumulated in 3.86
families. | don't find any other word for accumulated, but people belonging
to 3.86 families. For them, for 100 days, you will require 1,00,464 crores. All
these calculations are on this and there also, they say we may not be
required to spend this much because every person doesn't ask for a job.
Those who demand job may be only fifty per cent. Therefore, we may be
required to spend only fifty thousand crore. But that calculation is on the basis
that you have to cater to ten crore. The moment you talk of removing 'poor' in
every household, then you refer to 38.91 crore of able-bodied persons, not
only men, between 18 and 64 age group. Where are the calculations for this,
even the rudimentary calculations? And if 100,464 crore is a tall order, four-
folds of this will be an order of such a nature that you will lose your cap when
looking up. Therefore, one amendment has put the legislation in a state of
being haywire.

Sir, the Finance Minister said that we will find money somewhere. | tried to
find that 'somewhere' and | found that 26,500 crore is allocated to the social
sector; out of which, eight thousand crore is for rural structure and
development, part of it can be for rural employment. Even if you
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consider those eight thousand crore and compare it with 40,000 crore,
then, where would you find that money, is a question which is not
answered. So, we have only a fraction of the requirement on paper.
Otherwise, we don't know where the money will come from?

Now, the second aspect is that the States are the implementing
agencies. As | mentioned earlier, the States are not involved and they
are not going to spend anything. We find that here, in the Question Hour,
whenever a question is asked about the money being sent to a particular
State, we find that the contribution by the State is not forthcoming.
Therefore, further instalment is not sent.

The Centre does not send money because the State does not want to
spend, and therefore, does not want to spend the Centre's money also.
The Secretaries, as | have mentioned earlier, have made it clear to the
Standing Committee that the States will not be able to spend anything on
this.

Thirdly, now, Sir, | come to the projects. Yes, the Schedule mentions
the category of projects to be undertaken, and both things are considered
there. But as | have said earlier, 8% 811 &1 &1H, & Wd &I U1, So, irrigation

facilities are given the priority. All kinds of water harvesting, and then,
rural connectivity is also there. But it is only a categorization. When you
go to the implementation level, there should, at least, be a study.
Everything may not be done in the legislation, and in this House. |
appreciate that. What will be the locations, what will be the cost, what will
be the cost of other infrastructure?, There is a rough and ready estimate
of 60:40. But we know that we need the skilled personnel and other
infrastructure. The Kerala Government has said that 6 per cent of any
project is spent on this. Otherwise, Sir, without this home work, there will
be money spent, project named, the employed will be 3199 &X #, no

payment to him, as is happening in many cases in Maharashtra. The
lessons of Maharashtra have to be learnt. The scheme is working there
for the last 31 years. Only the other day, it came in the newspapers that
there was a scam of about Rs. 9 crores in one small village. No project,
no money spent, the people are on the muster roll who are dead, and
only Rs. 9 crores in one small project, and we are covering the entire
country. So, these lessons have to be learnt, which | believe, have not
been considered.
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Forthly, Sir, we are talking about the minimum wage of Rs. 60/- or Rs.
66/-. Section 8 of the Minimum Wages Act contemplates the establishment
of an Advisory Board which is there, and | know that the Advisory Board
is seized of a national wage, of a national floor level minimum wage. Let
the Advisory Board go into it. It has representatives of the workers, it has
representatives of the employers. That Board will come to a very
reasonable figure. This Rs. 60/- or Rs. 66/- is not a reasonable figure,
and you can request the Advisory Board. The Advisory Board probably
meets casually once a year because, it is obligatory to call the meeting.
Activate it and you will get the results. It has to be a national floor level
minimum wage which can be variable on the higher side, according to
the circumstances, in a particular State.

Fifthly, the machinery contemplated in this is again under a programme
officer. We talked about the Panchayat Raj institutions. But that talk is
meaningless because the programme officer is above them. He is going
to be the sole decision-maker; he is going to be the sole person who will
decide complaints, decide appeals and has the final authority. Sir, in this
respect, we are still in that colonial mode where, for the British, Collector
was their ultimate authority. We are following the same system,
disrespecting the elected representatives of the people. Yes, politicians
are corrupt. But, therefore, putting everything in the hands of bureaucracy,
is more disastrous. Politicians are, at least, responsible to the people,
and if the politician is at a lower level, he is more responsible. He has to
face his town every day, he has to face his village every day.

And, therefore, Panchayati Raj Institutions will remain only on paper.
This Programme Officer will control everything. And this has been done
during the entire colonial rule. Therefore, Sir, during the freedom struggle,
Pandit Jaw”*haHai Nehru said, "No new order can be built in India as long
as the spirit or ICS pervades Administration.” But, Sir, unfortunately, Pandit
Nehru who had, said earlier. "The Civil Services were fossilised to bygone
and obsolete methods", did say in 1948, after partition, because of
uncertainties, said earlier,—and there are several other factors also, but
I will not go into them—"One has to be careful of the steps one takes so
as not to injure the existing structure too much." So he avoided injuring
the existing structure. Even today, like the colonial rulers, we believe
more in that existing structure of bureaucrats than our own people! And
there lies the tragedy of this Scheme if it is to be handed over to a
bureaucrat above the Panchayati Raj Institutions.
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3.00 P.M.

Sixthly, Sir, we are concerned here with the citizen's statutory rights. Right to
work ought to be fundamental right, but we always say that we don't want the
Government to employ everybody, we don't want the governmentalisation of
the economy! When you create a right for the citizen by a statute, even if it is
not fundamental, it is a statutory right, enforceable at law. The enforcement
and redressal machinery is conspicuous by its absence in this statute. Clause
19 taks of the States creating a machinery under the rules. It has to be a
statutory machinery, with an appellate authority also, and, naturally, with natural
justice as well as a time frame provided for redressal of grievances. That is
absent. So, you are creating a right without its enforceability, which makes it
useless.

Therefore, Sir, lastly, it is necessary for the implementation of this Scheme
that the Centre assumes full responsibility; it does not leave any part of the financial
burden on the States, and, as has been suggested by the Parliamentary Standing
Committee, and as was suggested in the other House, implementation has to
be done by the States, with full financial assistance from the Centre, and if it is
not implemented, and, therefore, if a person is unemployed, then the
unemployment allowance which is guaranteed under this should be paid by the
States. So, it will be a kind of coercion on the States that if they do not
implement, they will have to pay. The roles in the statue are to be reversed. First,
the Centre pays, and if that payment is not utilised, then the State should pay. This
is one way of ensuring success through the States. And, secondly, Sir, you have to
empower the Panchayati Raj Institutions for this. The Seventy-third Amendment
did this. But there is a great lacuna that ultimately, it is the State which is
controlling the finances. If the money flows directly to the Gram Panchayats,
through a proper Finance Commission-, if necessary, by a Constitutional
amendment, and, then, if money in this also goes directly to the Panchayats for
implementation of the Scheme, the Scheme will be implemented, the Panchayats
will perform, the people will participate. We are talking about participatory
democracy, we are talking about transparency and we are talking about social
audit. All that will be possible; plas the villages will have the projects of their choice,
not those determined by some bureaucrats sitting in a chamber in the
Mantralaya without knowing the ground realities.
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Therefore, we hope, and hope is what sustains us....

SITITTH HFSATOT ST BT gl |
AT TG TR b : T ey e 11

Therefore, we run because we hope and | hope that the Government
would take necessary steps to cure this and implement the scheme with
all the vigour, finding all the money. Otherwise, it will be another scheme
on paper. It will again remind us—he mentioned about Shri Rajiv Gandhi—
what he said 20 years ago that one rupee, when it reaches to the last
man, becomes 15 paise. So, let us save the 85 paise. Maybe, in cases
like the one where | have said that the person whose name is on the
muster roll was already dead, not even the 15 paise reach him. So, let
us save that by doing something on that. With this caution, | wish this
Government success in the implementation of this measure. Thank you.

SHRI R.K. DHAWAN (Bihar): Sir, with your permission, | rise to support
the National Rural Employment Guarantee Bill, 2005. At the outset, |
would like to congratulate the UPA Government for having approved of,
and the hon. Minister for having introduced, a very laudable piece of
legislation.

Sir, Mr. Apte is a very senior learned colleague and | was looking forward
to hear from him a very constructive approach towards the Bill. But |
must confess that | am totally disappointed by the points raised by him
which, according to me, are only made for the sake of criticising the
policy or criticising the Bill. To most of the issues which he has raised,
there are answers in the Bill itself. But of course, the hon. Minister will
reply and deal with them.

Sir, the Bill fulfils one of the key electoral promises and an important
programme of the UPA Government and it will not be an exaggeration, if
| say that the Bill is a historical landmark. When India got freedom, a new
era of hope dawned upon this vast ancient land. Those who spearheaded
the freedom movements were aware that the real India lived in the villages.
They were painfully also conscious of the plight of the poor and the
downtrodden living in the villages. If we read the autobiography of Pandit
Jawaharlal Nehru, we will know that he travelled throughout the villages
of the country on foot in the scorching heat and was inspired by the
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vision that freedom for India would be nothing unless independent India rid the
poor people, the landless farmers, the oppressed artisans of the scourge of
poverty of which they have been victims for centuries. Even the Britishers,
who managed the village administration, were only interested in collecting
the land revenue and in no way helped these poor people. The leaders of the
Indian National Congress did not forget that it was the poor people, the hapless
people in rural India constituted India's backbone. But they became the victims
of hideous famine that struck different parts of the country with no help coming
from the Centre, with no help coming from the Government.

They were fully aware that a provision for relief in case of undeserved want
was a common feature of modern States. In advanced countries, this feature
had made much progress. The Congress leaders were concermned not only
about inadequate assistance to the poor, they were more concerned about the
dignity and respect of the people. They strongly believed that until and unless
dignity and respect were restored to the people, until and unless the poor and
the downtrodden people living in thousands of villages were provided with the
means of ensuring their livelihood, mere financial assistance will not restore
their dignity which had been lost over the centuries. That was their faith; that was
their vision; that was their belief. And that was the vision of the framers of
the Constitution when they enshrined the Directive Principles in the
Constitution.

Sir, Article 41 makes a distinction between ‘public assistance' and 'right to work'.
The State was, however, enjoined to make provision for both.

So far as the right to work is concerned, it was considered so
fundamental that three articles of the Constitution made provisions for it. Article
39(a) provides that the citizen, men and women equally, have the right to an
adequate means of livelihood. Article 41 repeats that the State shall, within the
limits of its economic capacity and development, make effective provision for
securing the right to work, apart from public assistance. Article 43 provides
that the State shall endeavour to secure, by suitable legislation to all workers,
agricultural, industrial or otherwise, a living wage.

Rural unemployment and its varying dimensions have been challenges since
Independence. Right from the beginning, in the post-Independent
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India, the Congress Governments have made tireless efforts to remove poverty
and several other efforts in this respect were made and there were some
achievements also. My friends in the Opposition, of course, will not agree with it
because heavens cannot be brought to earth. The country had to look at the
industrial development; the country had to look at the infrastructure; irrigation
had to be improved. The policies and programmes initiated by the first
Prime Minister of the Congress Government, Pt. Jawaharlal Nehru, are the
testimony that he wanted to create infrastructure; he wanted to create
industrialisation in the country and that is why there was a lile delay in the
implementation of the scheme to fully remove poverty from the country.

During 70s, when the country had a reasonable industrial capacity, 'Garibi
Hatao' was the thrust area of Shrimati Indira Gandhi's economic policy. She
created a massive wage employment as well as productive assets. Here 20-
Point Programme had led to the eradication of poverty to a great extent.

Shri Rajiv Gandhi started the Jawahar Rozgar Yojana to fight rural
unemployment. While addressing the Indian Engineering Congress on 10th
January, 1987, at Calcutta, Shri Rajiv Gandhi said, "We must as a country, have
our war on poverty, as our prime task and everything else must be linked to
that." That was the thinking of Shri Rajiv Gandhi; that was the vision of Shri
Rajiv Gandhi to remove poverty.

Sir, the present Bill is a gigantic effort towards realisation of this dream of
India's freedom fighters and founding fathers of the Constitution. It is their
dream which has been given a statutory shape under the inspiring leadership of
the UPA Chairperson and Congress(l) President, Shrimati Sonia Gandhi. It
was she, if you kindly recall, who gave a forceful expression to this at the
C.M.'s Conference at Guwahati in 2002. Sir, during the General Elections of
2004, she travelled through the villages, slums and other rural places of the
country, and mingled with the people working in the fields who were trying to eke
out their livelihood, and she realised the problems that were being faced by the
people at that time. That is why she was very keen to give a concrete shape to
this Bill. Sir, the love and affection for the rural people, for the people living in
the villages, is amply demonstrated in the will of Pandit Jawaharlal Nehru who
very emotionally showed the deep concern and love in the most
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positive manner when he said that his ashes should be scattered in the fields
of India where teeming millions of farmers toiled in heat and cold. The Bill,
which is being enacted, will become a reality and a harbinger of a revolutionary
change in the country. Shrimati Sonia Gandhi rightly stated and | quote: The
present Bill builds on all these past initiatives. The Right to Information Bill
and the Employment Guarantee Bill will form the twin pillars on which the
effective implementation of '‘Bharat Nirman' will rest." The people of India
demonstrated their fate in her inspiring leadership, and | must say that all of
us, excepting my friends from the opposite side, will agree that she did not fail
them. She has proved their expectations. That will go down the history as an
eloquent testimony of her commitment to the welfare of the poor people in rural
India, and this is the first step which she took to shape the destiny of our
countrymen who were oppressed with the grinding weight of poverty over the
years, rather over the centuries. The proposed Bill is a simple but a radical way
of tackling the gigantic problem. It is the requirement of any democratic nation
that its poor do not fall off the road to economic prosperity The UPA
Government's decision to provide by legislation at least 100 days of
employment to one member of every poor household is an effective and a
decisive step in the direction of improving the socio-economic condition of the
economically weaker sections of the society and is designed to protect the
interests of the poor. The scheme will also provide ample opportunity to
transform the rural infrastructure. The Bill, when enacted, will enable people to
claim such a constitutional right to work. Sir, my friends in the Opposition who
were shell-shocked by their defeat at the 2004 Lok Sabha elections and are
trying desperately to come out of it, although they have not succeeded,
perhaps may not like to endorse my views or may not agree with me that
whenever there are non-Congress Governments in power at the Centre, there
are always some aberrations and setbacks. This is the position which they,
perhaps, may not like. Not very long ago, the country witnessed a joke, a
repeated cacophony of creating hundred millions of jobs per year in the
background of 'Shining India’ or 'Feel Good India’, which proved to be hollow-
lock, stock and barrel. The overall employment, in fact, fell down during the
NDA regime. During 1997 and 1998, when the labour force grew at the rate of
1.03 per cent annually, the employment grew-at the rate of only 0.98 per
cent leading to a further increase of unemployment. The rate of growth of
unemployment during the 80s was 2.37 per cent per annum. Sir, | see

253



RAJYA SABHA [24 August, 2005]

here that most of the members of the NDA Government have disappeared
because they are not used to listen to the reality, because they believe only
in 'Shining India’ and 'Feel Good India’ campaigns.

During the NDA regime, the rate of growth fell to 0.98 per cent. This
shows that the rate of growth of employment, therefore, fell by about 79 per
cent. This is the reality about their 'Feel-Good Factor" and their 'Shining India’
campaign! The employment fell down by 79 per cent. Sir, the number of people
employed in the public sector in the year 1991-92 was 2.8 per cent. In the
year 2001-02, the number of people employed in the public sector was 1.99
million. This also shows that the total strength of employees in the public
sector was reduced by two lakhs.

The Bill aims at providing for enhancement of livelihood, security of poor
households in the rural areas. The Bill provides for one hundred days of
employment to every household whose members volunteer to do manual
work. Sir, through the Bill, it is possible to mobilise the rural people, This will, of
course, immensely help in rural reconstruction.

Sir, we all know that poverty cannot be removed without the generation of
employment. Therefore, the present Bill would go a long way in lifting the rural
households out of poverty and hunder. The programme under the Bill could
lead to a major decline in the standard indicators of judging the rural poverty
because this will raise them from below the poverty line and bring them above
the poverty line. Indicators will certainly change. The generated employment
would also be a major source of employment for women because, if you go
through the Bill, you will find that reservation has been provided for them.
Certainly, they will get respectability in the family. It will also lead to a decline in
the rural and urban migration because if work is available in the villages, why will
they shift to the towns? The Bill will provide them this opportunity also. Sir, a
reference was made by Shri Apte to certain schemes. This Bill is entirely
different. Schemes come and schemes go. Schemes are at times, undermined
for various reasons, at times by the bureaucracy, to which he also referred. But
laws are always laws. Nobody will be able to change this law without the
approval of the Parliament. So, there is a difference between a scheme and a
law. Many schemes, to which Mr. Apte referred, were created without any
legal sanction. This will have a legal sanction and nobody will be able to change it;
nobody will be able to alter it; nobody will be able to change its shape be
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it bureaucracy, be they politicians, be they MLAs or be it Gram Panchayat. This
is the difference between a scheme and a law.

Sir, the Bill, when passed, will make the administration accountable. He
referred to the fact that the administration is not accountable. It will make them
accountable. If employment is not provided, they will get unemployment
allowance, and the administration will be answerable for it. Sir, this will also act
as a penalty for the State administration. A reference was made as to why the
State Governments should be asked to pay unemployment allowance and
that it will be a burden on them. But we should look at it the other way round.
If the States are not asked to pay the unemployment allowance, they will see
to it that no employment is created in the State, because the State will get
money from the Centre. If the Centre has to give the money even for the
unemployed, then, why should the States bother to create jobs? | wish my
friend had supported this clause; there should be this penalty that the
unemployment allowance should be paid by the States. The Centre is bearing
all the expenses but only putting this penalty on them. Sir, all of us are thankful to
our Chairman, Shrimati Sonia Gandhi, for her valuable intervention in making
the Bill more efficacious. What was her intervention? The first is that the Centre
should bear all the expenses because the States do not have resources and
they cannot implement this programme and they cannot proceed with this
programme because of paucity of funds.

Then, once the scheme is introduced, nobody shall be able to abandon it.
Here also, | answer Mr. Apte's point that it may not be effective. But, here it is
proposed that the scheme once approved, passed by the Parliament, shall
not be open to withdrawal. And the third thing is, what they have done is that
the Central Governments meeting the expenditure on account of the
unemployment allowance. The fourth and the most important point was that
the Panchayat should play an important role in the selection of works that are
to be carried out. The elected Panchayats have been given this work. | am
very happy to say that a reference to it has clearly been made in the Bill. |
must congratulate the Government and the Minister that they have accepted
the recommendations of the Chairperson of the UPA and have incorporated
in the Bill — this is the most important clause which he referred to — | was
referring to Panchayats — Clause 13. "The Panchayats at District,
Intermediate and village level shall be the principal authorities for
planning and
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implementation of the schemes under this Act." This was the most
important point which he had raised.

Sir, the States will have the responsibility of providing jobs within 15
days; otherwise, they will have to pay the penalty of unemployment
allowance. Sir, this Bill assumes great importance because the Bill
becomes the first national safeguard against unemployment. Secondly,
a well-designed Employment Guarantee Programme has a major impact
on rural reconstruction.

Sir, the Approach Paper to the Mid-term Appraisal of the Tenth Five
Year Plan states, and | quote, "The employment growth should exceed
growth of labour force to reduce the backlog of unemployment.
Employment strategies advocated in the Approach Paper inter-alia include;
the need to give special emphasis to promote public investment in rural
areas for absorbing unemployed labour force for asset creation.” So, the
Bill is a right step in the right direction.

Sir, to further strengthen the grass-root democracy, as | read about
clause 13, there is another provision in the Bill. The execution of the
work — here also, a reference was made as to who will monitor this
scheme — there is a specific provision in the Bill — is to be monitored by
the Gram Sabhas and regular social audit of all projects under the Scheme
are to be carried out as per Clause 17. So, there should not be any fear
on this count. It is not that the scheme will only be audited and accounts
will be submitted by the officials and the bureaucracy and all that. Here is
a specific provision under clause 17 that such accounts are subject to
audit.

Sir, to sensitise the implementation machinery and to keep the citizens
in general and beneficiaries in particular at focus, Clause 19 provides for
a grievance redressal machanism at block level and district level to deal
with complaints. There used to be no such thing when the schemes were
implemented. Now, here is a machinery, here is a mechanism that will
deal with redressal of complaints for which a specific period has been
mentioned in the Bill. When a complaint is made, the Programme Officer
has to submit it to the concerned authorities, and they have to do it, Sir.

Sir, i don't know what is wrong when a scheme is made for poor people
to uplift them, to make them rise a little above the poverty line, there is so
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much uproar. After all, there are references of leakages; there are
references of corruption. Leakages take place everywhere; allegations of
corruption are everywhere. Does it mean that the whole work of the
Government of the country should come to a standstill? At times, there were
charges of corruption on defence matters in the Army. Does it mean that the
Government should stop procuring equipment for the Army because there is
corruption? There is a method today. We should have to check corruption. |
don't think that we should allow them to leave. There should be a mechanism
to check it. For that, provisions have been made in the Bill. After all, if you look
at it very dispassionately, what are we going to give them? Through this Bill,
we are only giving them an opportunity to show their ability to work. They will
show their ability to work. They will offer themselves for work and that too for
manual work. They will do the work and then, they will get the wages.

So, why is this all uproar? Then why should this Bill be enacted? What are
we going to give them? Please think over. It is very limited. It is a fraction of
what the privileged people have. Look at these people's privileges, what
privileges these people have and what are we going to offer them.

Sir, | must confess that no civilised society can afford to prevent the needy
a chance to earn his livelihood, that too from casual and manual labour, that
too for a hundred days a year. Sir, it has been the experience and a reference
was made to the public administration; it is said that public administration in
India has failed. Sir, it has not failed because of any support from the Congress.
It has failed because of paucity of funds. In States, at times, it has failed
because the funds were diverted. They were not properly utilised for the
purpose for which they were meant. To overcome that difficulty, Sir, a provision
has been made in this Bill for the creation of a cell established —the National
Employment Guarantee Fund. So, there will be no paucity of funds. The Central
Government will give "donations, credit, etc. Similarly, in the States too there
will be such a fund. So, no scheme under this Bill will suffer from the problem of
funds. You cannot say, The schemes cannot go because there are no funds."
So, this problem has been tackled.

Clauses 23 and 24 of the Bill require transparency and accountability at the
implementation and an Audit Accounts Officer for this purpose. Sir,
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for the first time, the poorest are going to be given a right to income every year,
eventually in every part of the country. The Bill is quite
comprehensive.

| would like to make three or four suggestions for the consideration of the
hon. Minister. Sir, Schedule | of the list, about the types of work which can be
undertaken under the scheme, well, to me it seems to be restricted. | think, it would
be better if the Panchayats are also allowed to select schemes. They also
should have powers to select schemes, because people at the Panchayat
can, in their own area, spot, and be able to know, the schemes which would
be in the interest of the people. If one addition is made, to say that the
Panchayats will have the discretion to select items of work, that would be
better.

Sir, it should also be explored whether the benefits of group housing
insurance through Government-owned insurance corporations can be made
available to the workers. Sir, the scheme would require massive funds. The
estimates range from Rs. 30,000 crores to Rs. 90,000 crores per year. The
possibility of synergy with other existing schemes, agencies, for meeting the labour
needs while implementing, such as the projects of National Highways, Public
Works Departments, also could be considered because, in case a State
Government is not able to create jobs for them, the States will get away by paying
only one-fourth of the allowance; but if we involve the labourers of these national
agencies also, perhaps, they would succeed in implementing this
scheme.

Also, Sir, if the corporate sector which day and night says that they are for the
welfare of labourers and all that, could also contribute, at least,one per cent of their
total income towards this fund, this would also be helpful. To eliminate delays in
the disbursement of fund, it should also be for consideration, where the
funds could be straightway given to the Panchayats rather than through the
State Governments, and all that. Let the funds be given by State Governments,
but not through the Project Officer or another, but they should straightway
given to Panchayats.

With these suggestions, | once again support the Bill moved by the hon.
Minister. Thank you.

SHRI NILOTPAL BASU (West Bengal): Mr. Chairman, Sir, the Council of
States in particular and Parliament in general is a mirror of our society.
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So far as discussion on this Bill is concerned, | think, divergent views have
come up in the course of whatever progress we have made in this debate.
But before going into the specific issues, | would like to congratulate the
Government and welcome the observations made by the hon. Minister
while introducing the Bill.

This is a Bill whose future will depend not only on its passage in the two
Houses of Parliament and subsequent Gazette Notification after the
Presidential Assent, but the future of this Bill also depends on the
cooperation of the entire House and the entire political spectrum of the political
parties that constitute the polity in this country. Unfortunately, Sir, | do not know
what position the Parties will ultimately take.

PROF. R.B.S. VARMA (Uttar Pradesh): It has been passed
unanimously in the Lok Sabha.

SHRI NILOTPAL BASU: Very good. It is extremely good. So, | have
very, very great hopes about the future of this Act. But, | think, Sir, time has
come to overcome cynicism because | can be very, very overly
bureaucratic. | mean no disrespect to Apteji. He shares my concern for over
bureaucratisation of programmes in post-Independent India. But the very
approach of analysing the Bill, why such a Bill cannot be implemented or
why it cannot be taken forward, that tone if it overwhelms our vision, then |
believe we are not really doing a great service to the future of the BiIll.
Therefore, first point is whether the Indian polity should collectively have a
political will to implement this Bill when it becomes an Act. | do not know whether
we find the consensus across the House on the question of implementation of
the Act. Yes, there may be problems here and there, we will discuss, and we
will also share our opinion. But the approach should be that this is something,
which was not there earlier, therefore, this has to be implemented. Sir, | say this
not to criticise the Opposition. But you see what was the context of this Bill.
Sir, you will recall that about one-and-a-half years back an Interim Budget
was presented by the NDA Government. When we were speaking from this
side of the House, we pointed out that it is the question of employment which
is creating a terrible situation for the rural folk in our country, and, howsoever
vocal or articulate you may be about the conditions of the people and your
assessment may get reflected in the slogans that you had chosen those of
shining India and feeling of goodness prevailing
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over the country, the fact of the matter is something totally different. We were
lampooned. We were being dubbed as people who are eternal cynics and so on
and so forth. Therefore, when the people spoke who are nameless, who are
faceless and who are voiceless in a manner it becomes difficult for those people
to digest that Now the issue is, here is a question of political introspection that why
did it happen and how can we collectively as a political system overcome this
situation. | will not go into the entire situation of unemployment because not
much is there. You see we were discussing the Mid-Term Appraisal yesterday
and the Planning Minister replied-today. Now the Mid-Term Appraisal itself says
that the employment situation in the economy presents serious problem.
The Mid-Term Appraisal's projections suggest that unemployment rate for the
economy as a whole based on the current daily status of employment would
have increased from 8.87 per cent in the base year 2001-02 to 9.11 per cent in
2004-05.

This implies that the total employment increase is slower than the labour
force growth. According to the actual MTA document, if you see, Sir, the
absolute number of unemployed people rose from 3.35 crores in 2001-02 to
3.63 crores in 2004-05 with employment growing at the rate of 1.1 per cent
per annum against a growth of the labour force of 1.80 per cent per annum.
Along with this, if you read, in the organised sector there was a net job loss of 7.89
lakhs in just three years. Apart from the question of unemployment, you look at
the other basic elements of livelihood of the rural people. Now, Food and
Agriculture Organisation came out with a report in the beginning of the new
millennium about the state of hunger in the whole world and it was pointed out
that while the population of those who were malnourished in India was in
decreasing numbers in the first half of the 90s but the situation was completely
reversed in the second half and 11 million more people in India went hungry.
How, therefore, what is the progress? why has this happened? This has
happened precisely because there is a problem in the mind-set also. The
approach is not that scheme will survive because of the political will of the
Central Government and the State Governments are out to sabotage
this programme. If that is the approach then, | think, that this Bill has no
future. In that sense, though Mr. Dhawan felt that he could effectively
buttress the arguments given by Mr. Apte but the approach that was
displayed here in the House, | think, is not at all positive in terms of
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implementing the programmes. Now, a lot of talk has been there of what
happened in the past The basic problem of public spending in the rural areas
came down. People are questioning where from money will come. | am not
saying anything very, very revolutionary. You just take, five heads, i.e. agriculture,
rural development, special areas programme, irrigation and flood control and
village and small scale industries. These are the five heads. In 1990-91,
the expenditure for rural development was Rs. 13,500 crore. And what
was it? It was four per cent of net national product. This year Igder Sif 7

HE AXPR & IR ¥ g AR I Hel ¢ | 39 IR 39 U 88 $ A1d AP
el UAThRIM & ? 981 A1 IRE B89IR RIS $UT & | 3R § $7ele &l a1
BIS g Al U U &I W1 59 dela] 81 s © | S9! 91 Haard g3l ? 1 4%
A T WSde BT TRIUTSTR T, 39 Uid 88 P <X I8 TgThr 0.6% B
AT | 3R A0 59 &5 H Ufeetep WS 599 g b "1 af | 1 RAfT =
BT | 3119 3fIR &9 AT 9 g1 b Ugel MY U9 3§ Ya el &l Aared g < |
AT T2l o fHaTl B Gagell &1 FaTel A7 | oifhd e |1t H fUsell TRaR
BT S BIF & 915 3R 371 IS H 8 AIBR b A & ardo[a i 780 fpam
 Gepel B T ..(FIAU).. FaTd dTell IO G T8l T, qarel Ig 2 fF
AMfed AR 1R 84 59 avE A 59 AT ST A1 3 |

SNt S ARTIOT 9IfdT @ ATl B9 9P fARIETH & HROT TSI § |
it guTafay : 3y 9o SITs v | 31y §fST |

2 AT 99 : [Tl 8R S @l 81 § | 9aId I8 & b 89 59
TIITH 1 4 TRE o] X, I I 376! a1 ¢ |

ga |Ted 1 Sl e a1 Hel DT W § 7 R g b 5= ot
e BT TeT-3A gRIY J&f W IR P! o, that Right to work is a
fundamental Right and we have to move in that direction.That was the basic
vision which inspired our freedom struggle. In that sense, this Bill is a historic
Bill because this is the first Bill which not only provides a Central Scheme for
employment generation but it also provides a statutroy guarantee for that. It is
not a small advnce. In that sense, we have to approach the whole issue as
to how we will ensure the success of this Bill. We should understand that the
major problem or constraint is lack of public spending in the rural areas and
unfortunately— in spite of all this talk about our
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becoming the economic superpower—70 per cent of our people live in villages
even now. Look at the contribution of agriculture. The contribution of agricutture to
our GDP is around 25 per cent. But, population dependent on agriculture is still 70
per cent. Whereas, in 1950-51, the contribution of agriculture to our GDP was
as high as 56 per cent and, at that time, the population depending on agriculture
was 79 per cent. So, the question is: comparative situation and the comparative
quality of life in the rural areas has, certainly, come down. Therefore, this Bill
should also be construed as trying to reverse the process of under-spending in
the rural areas. People ask, Where is the money? Unfortunately, in a backhanded
way, Mr. Apte was also repeating the same arguments of the opponents of the
Bill, though | am assured now, as has been told by Dr. Rambakshiji, that you will
also support the Bill.

FHTIfT ST, St T8t Tenth Plan &1 o156 81 38T o7 | AR I it
&l FTh R T2 o 1o 3 g UG ATHIT sy & folq a9+ Sl Arorn 4 W
2 3R 319 I &9 % U o RIS BUY W X UTY &, SAH 3 87 rerd &l
|reil # g8 @d fhy 3iR 13 ufcrerd, e va aret # 70 WRaR 7 @4 oy,
3% 915 | TR UT9 2 IRG $HRIE $YY 99 I & | 3R 2 ARG $Rle TUY
AR 9T 99 S & 3R g9RI 9d] IS 31 Sl SRAC &, SAP! 84 BT 6,
T BHP] 2 AT 3 31X 2 TR RIS BYY &9 B & | Al J¥ehdl ol R ? I
B 0 Bl A & 2§ WA omE. () o SR A PSR FRrar @ ar e
PE VB §, I8 Al § 8ARI WRHR & Tenth Plan document &1 3iwST < I8 §
| 19 TRIE & [ATe R SR & [aTel IR PV H&H IS O &, <l I8 9d
STRIHCT T dTel AN BHR TR IR el dierd & | 89 W9 T8 T8 &
o U1 oI 7€ © | 3R 39 SYTET $© 8] W1 R, Al 1990-1991 H Sl iR
oft, Net National Product &T 4 RH< 3R 4 5 heads IR &9 B, Al TP
o U @ B HH A8l § | Aoy § |Hstan g & this is a very, very
important legislation.]| am sorry people are asking questions about why
all these consultations could not take place. Along with the hon. Minister,
| would also likke to congratulate the hon. Chairman of the Standing
Committee and all the Members of the Standing Committee for submitting
to Parliament such an excellent Report. Now, the whole process and the
work that has been done by the Standing Committee is commendable. In

fact, the Standing Committee ensured a lot of discussion. And, if majority
of those recommendations are incorporated now in the Bill, | think, we
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should not only compliment the Government alone for this Bill, but also allthose
people who have contributed to the national debate and discourse on the Bill in
the intervening period.

Therefore, what we find today is a completely different Bill from what we had
introduced earlier in the other House. And, that is how this Bill has to be seen.
In the process of an emerging consensus, | think, this is an issue on which we
cannot, cannot divide the polity along political lines. The issue, today, is to
mobilise the entire public opinion because apart from other things—yes,
bureaucracy may be an issue; how to overcome bureaucracy—Panchayats will
have to be activated, Gram Sabhas will have to be activated. How can we bring
in more transparency? Now, we have also passed another historic Bill, that is,
the Right to Information Bill. It provides for opening up muster rolls of our people
who are going to work. The creation of registration for households as to how we
can utiize new technologies there. And, most importantly, how we can
sensitise, develop and generate awareness across the country. Can one
single party or the Government do it? It is our responsibility, our entire
responsibility. And, in that light we have to see it. And. in that sense, | think,
nobody should premise that only the Central Government is trying to do this and
the State Governments are trying to divert, and not to spend, and so on and
so forth. | think, that kind of approach is totally counterproductive. We had
also made our humble contribution is this. For example, we tried to bring
forward several provisions, which were not there, when we intracted with the
Government that this switch off, switch on, this lack of commitment to extend it to
the whole of the country in a certain time bound period. The universal nature
that you cannot distinguish between the APL and the BPL, because anybody
looking for employment must be provided with an opportunity for employment.
The role of panchayats, the expansion of the definition of what, will it only be an
earthwork? On the one hand, that provision was also served through our
interaction with the Government that there must be some direction towards
reserving one-third of the beneficiaries to women. Now, if women are going to
work, what kind of work will they get? Will it be only manual earthwork? Or, even
we can use this Employment Guarantee Bill or guarantee scheme for
creating jobs in the social sector; or, the overall improvement in the quality of
life in the rural areas, both, physical and social infrastructrue this can be utilized.
So, | think, everybody is making
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a contribution. and, we have no problem, we would be happier, if this Bill would
provide employment for 100 per cent of those who are not having employment.
But the choice was between having such an ideal situation and not having a Bill
and we make a progress, and if all of us work and if we actually bring out
certain tangible achievements, which will inspire our people, and, then, they
can also be further mobilised for expanding the scope of the scheme that we
have here. Because | do not believe there are many economists in our country
who think that this is a wasteful expenditure. And, | totally share the sentiments
of the hon. Minister that, Sir, actually if we analyse the economic situation in the
country, there has been a major demand constraint. There was some figure
that already, in the last six months, the demand for diesel has come down.
So, it is not that we are in a situation where there is a demand for the kind of
industrial production.

So, we have to financially and economically, empower the people. Yes,
India can become an economic powerhouse provided we have an inclusive
economy where the vast majority of the people who are unemployed can
also be empowered to the extent to become purchasers of the kind of products
that we produce in our factories. Therefore, Sir, | think, this Bill is a Bill which
is sound economics, and very correct, contemporary politics because we have
seen what happens if we cannot empower the people. Therefore, | think, the
resolve here should be, in the coming days, how all of us can work together to
implement the Bill. If we are passing the Bill unanimously, in its
implementation also that approach should be reflected. We need not fear if
we are sincere about sensitising the people, if we are sincere in mobilizing
the people and, definitely, the provisions of this Act can be implemented and it
will create wealth and it will also distribute, perhaps, in a more egalitarian
manner, happiness in this country. Sir, | overshot time. You kindly permitted me,
[thank you, and conclude.

DR. BIMAL JALAN (Nominated): Sir, | thank you very much for giving me
this opportunity. | will not take very long. As has been pointed out here, it is,
certainly, one of the most important pieces of legislation in the post-
Independence India. This is a historic Bill.

(THE VICE CHAIRMAN (PROF. P. J. KURIAN) in the Chair]

We have heard that if it succeeds, and, | believe, that if it is correctly
assessed, then, in about 7 to 8 years, India will not have more than ten
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per cent people below the poverty line. So, it is historic. It is very good and |
welcome it. If we are keen in doing what you say, we will do it We have heard
the distinguished Rural Development Minister, who is a great leader, a great
orator, and a great thinker, and | share what he has put forward in terms of the
benefits of the Bill. | wish him luck in implementing it. | just want to, Sir, with your
permission, make three positive and constructive suggestions for his
consideration. The Bill has been discussed widely. It is good that for the
last eight months it has been discussed in the public, it has been discussed in the
Standing Committee, and it has now been discussed in the Lok Sabha. All though
it may have to be hastily rushed through in this House, it does not matter
because, | think, most of the positives and negative's and most of the issues
have now been raised and resolved. The Government has finally come to a
decision with the help of the left parties. | think some of the improvements that
have been made are welcome, particularly, the removal of poor households
and making it applicable to all households. Also, the enunciation of a
minimum wage of Rs. 60 across the country is there. The point about that is
that it is not a question of policy, but it would reduce the bureaucratic hurdles
in the way of implementing the Bill. So | welcome those two major
improvements along with any other improvements which have been
made.

The constructive suggestion that | want to make is this. | request the hon.
Minister, and through him, the Government that just as he has so eloquently
argued in favour of it, one year from now, that is, on 24th August, 2006, we
should have a report from him in this House as to what has been accomplished,
what problems have arisen, how they have been resolved, how much employment
has been created, and how many jobs have been acquired. Let us give him one
year of goodwil. | agree with Mr. Nilotpal Basu that all of us should,
collectively, now, at this stage, work together to make it a success because if it
is a success, then, it will be the most important post-Independence achievement
in our country. But,l would like him to assure in his reply that on 24th August,
2006 he will come back to his House and tell us how it has been done. | would
also like to suggest to him that the best way of doing it, perhaps, for the
Govemment would be to have a Minister; a Minister of State in his Ministry,
exclusively, responsible for monitoring the implementation of this Act
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because it is a historic Act, it is a sweeping Act and a widespread Act.
One Minister of State, exclusively, should be there. He can be taken from
any other Ministry or his own Minister of State should have the exclusive
responsibility to monitor and to resolve problems and to make it a
success...

And, to tell us, one year from now, what problems have been faced, how
many jobs have been created and what has been done. Then , that particular
person should be held responsible. | have heard a lot of discussion here
around the Table as to involving the people at different levels. Obviously, you
have to involve the people at different levels, but, ultimately, what do you mean
by creating a job in a village. The creation of a job in a village means identification
of a scheme, getting the materials together, identification of a person providing him
with a wage, so on and so forth. There is a lot of book keeping, and a lot of things
which have to be done, just as in doing anything on the ground. What | find is, the
way you have defined now the administrative structure, that there are cross-
cutting responsilities. | don't agree with Shri Bal Apte that there is one
bureaucrat who is responsible for implementing it. One bureaucrat, it might be
said in this Bill, is responsible, but there are 20 agencies. You have State-level
agencies, both a council as well as a fund, you have a Central-level agency, you
have a District-level agency, you have block-level agency, and you have
village-level agency. Now, it is not that horizontally and vertically, we shouldn't
have 20 peope involved. We should have 20 people involved. The problem in our
system is that these 20 agencies are not responsible to each other.
Whenever there is a discussion on power, we hear that it is a concurrent
subject We are first ' to announce the target that we will create 37,000 megawatts
or whatever it is, but when it is not done, the Minister would rise and tell you that
it is a concurrent subject, what can | do? If there is a discussion on poverty
alleviation, you would say some district panchayat hasn't done what it was
supposed to. If you ask the district panchayat, it would say" | haven't got the money
which the Ministry of Finance is supposed to give me." If you ask the State
Govemment, they would say, "the Central Govemment has not given me the
money." so this buck-passing is a normal feature of our system. | hope it
doesn't happen.

So my first suggestion to the hon. Minister is that please appoint one Minister
who is responsible—or through him, to the Government, because

266



[24 August, 2005] RAJYA SABHA

he doesn't appoint Ministers- and come back and tell us what exactly has been
accomplished on the ground. | have made some suggestions. | have written to him,
and all the other leaders also that the way it is envisaged now, it is not likely to
work. But if it doesnt work, it is not that we give up. Let us substitute it with
something else in terms of administrative structure. | think, it can be done
and we should try and do it.

So, this is the first point that | would like to highlight. | hope the Minister would
agree and give an assurance here that on 24th August, 2006.1 will come and tell
us what he has been able to do and what he has not. If he has not been able to
do, itis not that this is a failure. It is that | mean to do something different. And that
is it. In 2007, we can examine if, because we have five years to implement
it successfully.

Sir, the second point is on the economic side. We have heard a lot here on
the fiscal, economics, etc. | just apprise you that | don't think that the financial
aspect is the most important aspect. That is the second level aspect. When all
is said and done, over a period of time there would be pressure on the Budget,
whether it is 30,000,40,000 or 20,000,60,000. That does't matter. But there would
be a pressure on the Budget. And the most important thing at that point of time
which | would urge the Minister, and, through him, the Government and the
Finance Minister is that if we have to make economies anywhere, these
economies must not be made in areas which are of interest for poverty
alleviation. 'Education for All', 'Health for All, Irigation, Public Investment, Water,
we must protect these poverty alleviation schemes. And, this again, must be an
assurance from the Government every year that if there is a stress on the Budget,
we are cutting something else, but not on the poverty alleviation schemes,
because those poverty alleviation schemes are the final answer, are the ultimate
answer. The employment guarantee is an interim solution to a problem which
we are facing. So, this is the second related problem. But let us not worry about
the money, let us implement it and then make sure that if there is a pressure on
the Budget, we sacrifice or the cost of it is not borne by the real poverty
alleviation schemes which provide sustainable employment and sustainable
output in the long run. Sir, this is the second related point.

The third and the final point, Mr. Vice-Chairman, Sir, which is slightly
economic is that | would suggest to the Finance Minister, or, rather through the Rural
Development Minister to the-Finance Minister that when the stress is
developed, or whenever it happens, let us not get into new taxes,
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new cesses, and so on. Let us do it transparently, directly, because we have
a highly complex tax system. You have introduced two, three new taxes. We
keep on introducing new cesses. They don't accomplish what we say they
would do.

So, if we need money, let us raise it directly, by increasing the rates of
existing five, six, sever taxes, rather than introducing a new cess; find the
money, put it in your account, not use it, and say that we have excess and then
transfer it elsewhere. So, let us not complicate the tax system. This may be a
technical point, but it is an important point, | believe.

So, Sir, these three points, | would says for your consideration that we
should insist on. Let us not worry about the money; let us worry about
implementation; let us not worry about how the jonbs are going to be
created. Let us worry about whether we are able to create the jobs, and let us
not increase complexity or let us not reduce the budget for other poverty
alleviation schemes because we are under fiscal stress.

Thank you.
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2 | § IRBR DI 99Ts ST A8 § [ HRIG 50 gl &b I15 IH I8 1 91 §
arrs o wmial & faer A & <9 1 fadr B | ART Hed o © {6 39 <9
H 58 ATl § 50 AT Tqb fobe1 AN = 2T foham @fR TR, SRISHIRY Q7 ITidy
P fIHrT ®F I8 974, SN 31T ISTs Sff T 8, TR 39 Ay I3Ts 78 8Icil,
31Tt g <31 Ffead 9k W 98 o &1 1T Bl |

TR <9 & T 3T Sff 7 15 3R B! oTet fovel & Bl foh gAR <9
D 37ef AT B aRW 7 HIAE! Bl G | 9 VT T | ifhT SUSHTIege S, <97
& 3R IRIET 3R IRISHIRT 9@ BT TRTLIT T 2001 I 2003 Th 8.87 & MR
2004 3 2005 TP IRTSTHINT 3R BRI g6 BT UfA9d 9.11 ¥ | 399 Ig 91
A% & et ® 6 7 uferd a6 R axawt & aref wraxen 93 @l ', 9
SYTET TRGD!I B 1Y SRISHIRT 3R JHRY 3719 I & <X 9 Vel 2, b
TR €< & ARI & F1 T 3R RISy
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BT TE] ESHIT I BT & 3R B BT BT BT Het SITY, A Bl JAoTTR et
SITY, 18R & 3rax WiR¥R o1 Sich ® iR TRt for et &1 9 ® 2 TR
et st 1 AT 78T § | TR AW 8-SRISRY BT | 3R Al &l B1H firet
ST, 3R AN Bl ISR BT Blg A1e et S, 1 Hieed dR o gereTed!
31T STt & MR TR 3R SR 319 31T R 81 STell © |

IYAHTEIE I, I8 U Hedqul (9l 31T &, ol 59 He@yul 3R
o) 99 H 39 $B Bt B, R R fear s @iy | A, sas
Tgd ff AR 7 9gd- ASHR-I a1 JIoMe Fars 7, R s
RISHIR IS, TARIHT TRIRY WH1H, STaTex U0 F¥fg TSI, STares
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TISTTS A7 T HRR B IoT8 A AT AR B ao13] | I7 98- U & HRN
A Bl 81 TS | I8 W A A U8 89 AN Dl 1Y AT A AR IS,
Sl ASTIR Gord & ot TRER 7 <18 oY, 37 AIS1Ri & Bel 8 @l 7RI
HIT o8 oY, 91 BTeTd o o ol Heayul ATSY, St Rl & fog 9918 T8
oft, I el B TS | 3R D! FHIT BT ST, 9P $HUR T8 eI+ fhar
ST, 1 FREd dR o) g8 S gecdqul f[ad o €, s dramE! & g ag
T 378 U] BIdT 3R $9 e & BRI &1 TR Bl |

ST HEIGY, UoTR MRS BT Adld BIdl 8-S ATSHT Bl

NSEIE ﬁ'it’l"ll,ﬁﬁ RIVRE |

IREAR &b U & A& DI ASTIR < B G1 e T3 & AR YATH TSGR 60
S9Y FEfRd &1 718 2 | I8f R A 37 51 /9 A0 S WY 93 € S {6 v
I8 g A 2, H 3TIA I el AT § (b Siel IR Fgwi &b ey
HYh IRAR BT IRERT &, IR PIs Wl 3EH], TP g TRAR BT FRIAT 60
DU TR HOTR! R 8 Al Yeb HEIH & 3T7ax g8 500 BUAT HEIHT HHTUIT AR
R |7 B3GR 6000 I FHHATY, T HH SIAT & 3T<X I8 U 5 99
ARAR B B UTed el & ? ATl Big Al Sl 39 gai bl s e,
DI AT BT el 60 DY IS B BHTS A HR Fhell 2, TS H MY Y&
are § ? fog AT &1 vap RIS & 3iax I8 forkar o1 & 5 IS & 3=
g {HI WY 3 AT BT AR | H =rear § | § @redr g 6 aRaR & e
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oY, URAR & 3rx o7 WY e @ 7, S9 941 BT 397 JIoTT & Siciid
100 f&=1 1 AR fiyerT a1fey, s 59 IS &1 31fdd & 31fdre oy Tt
B e | ST81 AP 60 $UY FATH AW T3 [T S &1 FaTd &, egd™ &
3R U g RTSY & S8l IR ATl T 60 DU ¥ 31fereh #sigyl At JET &,
gAY 89 ATl & fEH19 9 I8 YA 9gd B © 3R 34 IgIIT ST A1fRy |

7_IeY, fate # U8 %al 141 © 6 39 dad 200 SUGT & 3SR B
] fomat SITQe, # A HA St 9 famEargde I8 g aredi § {6 ardl &
400 STFYGT & TIET 3R IRISHIRT BT I BRT 2 &7 59 < & <R I8 39
400 STTIGT & TRIG AT & AT ST &l I, S8t U 3 AT Bl AT
&1 fopar w1 8 | H SRy g gl ATedl § {6 99 BRIBH Bl AN B b
oY, 5 TSI B SR & folg Tas wiimd AfreRy Fryeh fam 1 2, st
R H 3MUP] IE AT A18dl g b AIBReME] & et § Sl W AT Aerar
WhIH YT 2, ITPI BTe 3799 &1 gR1 8371 & | SATMY T MUY I8 319 & b
S AIBRRIET & A H b HRp U GHIS U T & g+ gU UfIf-eri o
Bl AT ST, 396 1T U] $HGT ATTBR TTH FHI3HT BT =T TS | A9+
398 U8 Wl FEl & T i 39 o # $gl R W Y[R 9Ty 17 a1 59 Wi
BT T T 4 B [GAT ST, TE B9 TRIS] b N1 I T | $¥ P AT U
JMYBT TH 39 YBR BT YTGETH BT 18T fb STgi IR Y Ye=R 81, $9
AT & RIATh TRed BRI BT S | SR Bl Adb & AV 3madh gRT
IE UG fhar Sy, 7 {6 59 Ao & 1T 9 b BT uraen fhar Sy
IR AT 3 AISTHT Bl SHFGR] b A1 AR BRAT T8 & ol H bel aradl §
3 T8 AT b5 ARPR P 8, SATMY IR BT IRT I R b5 ARDR Bl 8l
ST ATfRY, STt MY 10 YT & 2 HR Bl 9T ARER] R 2 Brs fear
2 1 M9 S © 5 98 ) 51T WRBRT @} ATl BTerd 984 ©RI9 8, I
HTell FRIH & IR 3 ARBR g 3! A8 U S & fob AT ST U™ AU
31y Ud BHaTRAT B 3 Ib & forg ad+ oft T & | gafery a7 3o
ITRIY & T 5 1o Bl FohaT=rd 31 & foly 151 SRBRI 9= i1 10 Hfererd
BT I UR &, IGY I¢ b (b1 ST, T 57 ATSTT DI GRT T4 7l FehTT |

ORI, §9 TP &b I U S8 I8 I 8l 11 & b 1iai 6§99 50
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B P 10 AR N B Thd & | IfS fpeft T ) 50 P 21 81 9 R
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AT ST Bl STORA &, 38 10 AN & BTH BRI Bl AT & 7T yraem=
BT ST T %Ql

ARG, 3fd W H U IR 919 HE HR U 919 DI G H& fh
It TR T &1 BT IR AR RISHRY B R B DI 1 9 I81 2, A
97 H T8N & Y B 3R S we) &A1 H ff pRIs! TN 3R SRR @ &
2, 39¢ oIy OReR B & &1 & forg i 041 va [Jge o= =nfey o,
a9 a8l & ANl B TR 3R dRISTIRY B R {61 S A& | 3R g8 )
IERI & forg “orgd) AeTR RS fagraes =18t oma At fAifeaa dik = I8 orexi
H & g1el RIS 3R SRISHIRI & 1 341 89T | 3 e g fob a7t s «
ITHOT ISR TR AT OR =rat Bt S Y81 8, Afh 59 Id & A1ef-31er
&9 ST BT <97 b e &1 BT SUelr W) &) BT ARy SR BT o) U =Ry
o1 o =it fadrae & ST a1 G 91t SR TIRET AT &t |t o e
ST ....(SFGET). .

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please conclude, Mr.
Akhtar.

it HHTE IR : §21 K| & AT, AMYHI 39 d1d & foy g=yarg
BRI U T 9 31 59 fA8gs wR ale & forg w9y faan, # ¢4 faggs &1
9, 39 SHIE &b A BT § b $9P o7 B I TR U aRISTIRY g7
Eft | g=gaTe |

THE VICE-CHAIRMAN (PROF P.J. KURIAN): Shri Arjun Sengupta.
Is it your maiden speech?

SHRI ARJUN KUMAR SENGUPTA(West Bengal): Yes, it is my maiden
speech. | feel very proud that | am speaking on this very historic occasion after a
truly historic Bill has been approved by the Lok Sabha. There are two major
reasons why this Bill is historic. One is—I think that the point has been made
by Shri Nilotpal Basu and also earlier by my friend, Dr. Bimal Jalan that this is
really a consensus Bill. After the Standing Committee's deliberations, the
original Bill has changed so substantially that it is very difficult for anybody to say
that all the experiences of the previous programmes have not been considered
and taken into account. Avery clear example of that was the role of the
Panchayats. Shri Dhawan pointed it out how the original emphasis of the
Programme Officer got changed into monitoring, implementation and also
programme design by the Panchayats. These are all results of discussion that
took place,
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and | think, it is a truly historic Bill in that sense of a consensus. The second
reason why it is a historic Bill, and this is what | beg to submit to you, is that this
really means a paradigm shift of economic policy. We are not fully appreciating
the implication of that. It is, of course, a Bill which is guaranteeing unemployment
insurance which most industrial countries have in its direct form or direct
transfer of 100 days work. | think after this, suicide by firmers, etc., will
become history. It would be available to everybody and everywhere.
Secondly, it will remove or reduce poverty very significantly. There are
calculations which show that if only the poor get the benefit of this, poverty
would have come down by about 40 per cent. But | am not saying that only
the poor will take advantage of this. In our country, 75 per cent of our people
live below 2 dollars a days, which is a universal definition of the poverty line.
So, most of our people are poor. If even somebody above the Indian poverty
line which is even less than one dollar, can take advantage of this, it will
make a definite impact on poverty. The third, and | think, the most important
provision is that this is the first time a right to work has been recognised. Mr.
Vice-chairman, Sir the language of right has to be fully appreciated. It is not
just a rhetoric. The American Declaration of Independence said that we, the
people of the United States, give us this Constitution as our right, and if a
Government fails to implement that right, we have the right to overthrow that
Government. The right is a very powerful instrument that is given to the
people. We are now riding a tiger. If we cannot ride it properly, we shall be
devoured by the tiger. | think that this is a consensus Bill, and all of us should
have taken care of this. We must realise our responsibility to see that we do
deliver. In order to do that, | will just make three points. First is the question of
cost. Now, there are different estimates of the cost. In fact, most of the cost
estimates have not taken into account what economists call supply responses.
People do not go for job just because the salary is available. But estimates
have been made and that estimates show that—even fif it is universal when
anybody who is willing to work should get a job—the total expenditure would be
about 2 per cent of the GDP. This is on the basis of their reservation wage,
as we call, casual workers' wage, etc., compared to different levels of market
wages.

But, we do not say that; we say "only people who are really needy", as it
happened in many places. The Standing Committee talks about 25 per cent
people, 50 per cent people. Then, the actual amount may be 1.2-1.3
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per cent of GDP. Nevertheless, the total amount would be quite
substantial,. Let us not fool ourselves that it will be a very small amount. Thirty-
five thousand to fifty thousand crores of rupees is the bill that we should
actually think of, and if it extends to the urban sector, we should be prepared
to have another Rs. Ten thousand crores. We may not be able to provide it
immediately. It has to be done step by step as it has been proposed in the
Bill and that we should be prepared to provide for that. Now, it is true that for
seven per cent rate of growth of GDP, this is not much. Two per cent is less
than one- third of the incremental income. But, it is not true of the Budget. For the
Budget, it is a very large provision. We have to frame the Budget completely
differently. We have to consider measures affecting both revenues and
expenditures. Mr. Jalan pointed out that certain type of expenditures should not
be cut. He is very correct. You cannot cut expenditure on poverty alleviation if you
are taking about Employment Guarantee Scheme. Then, you should be
prepared to adjust your expenditure otherwise, you should also be prepared to
think about taxes, to think of different ways of raising money. | am quite sure the
hon. Finance Minister would be able to do that because he knows his arithmetic
very well. But, it would imply a change of the Budget- making, a change of the
Budget making, because this is something which cannot be provided by foreign
aid or investment. You cannot get foreign aid and directly meet the
requirement because we have to change it into rupees, and if we have to
change it into rupees, you have to import which is very difficult in these
circumstances. A new approach to financial management is implied in this
particular Bill. The second thing is new approach to planning.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, be brief.

SHRI ARJUN KUMAR SENGUPTA: Sir, | want to make two points. The
point which was mentioned by Shri Apte was very correct. You have to consider
about what is in the future, and that is planning. You have to now talk about
schemes in the rural areas, and how they are coordinated with each other, how
they are balanced with each other in terms of inputs and outputs. This is not the
plan that we have been following. It is the ground level planning starting from
below. It is no longer a planning with just a macro-model, worked out at the
centre. And, third is the decentralisation and | must say that this is the first
time that Panchayats have been fully involved. Unfortunately, | cannot say that
tall Panchayats will be able to do this job. They have to be taken through this
process. A
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new movement will have to be worked out so that the Panchayats are
actually empowered. These three new policy paradigm changes are
implied in this Bill and if the Government do not do it following this Bill, it
will not be able to deliver and if the Governmentdoesn't deliver, making
people conscious of the rights is a very dangerous thing. You will ibe
devoured by the tiger.

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Thank you, Mr.
Sengupta, for your maiden speech. Now, Shri N. Jothi.

SHRI N. JOTHI (Tamil Nadu): Thank you very much, Sir. Much has been
said about this Bill. Lot of discussions have taken place. Mr. Raghuvansh
Prasad may not be knowing who | am. But, | am his admirer. Yes, | am his
admirer. The reason is this—he comes from a very humble background, and |
also come from a very humble background. Sir, we are now talking about
some guarantee in employment and some solace to be paid to them, minimum
work to be given or minimum payment to be given. We are not talking of that. Our
comrades have put in their might in the matter. | thank them for that. Sir, while
achieving this object, what is now sought to be done is burdening the State
Government. Kindly appreciate this particular problem.

Sir, one-fourth of the expenditure is sought to be put on the shoulders of the
poor State Governments. The State Governments are already reeling under
financial crunch. Deficit budgets are well known to the State Governments.
Successive Finance Commission have been there. For example, in the State
of Tamil Nadu from where | got elected, we are facing the problem with the
Finance Commission also. They are not disbursing the payment in
accordance with the provisions of the Constitution. That is our grievance.
Suddenly, a novel attempt has been made to bifurcate advanced States, the
States which are affluent and poor States. Such a demarcation is not there in
the Constitution, but now suddenly it has been found out. Moneys have not
been properly given. Central revenue netted from the State Government is not
shared with the State Government. Now, Sir, you are identifying certain
Districts in the villages or in the States, and, one-fourth of the problem is
added due to the advertisements, regular advertisements both in vermacular and
Englishto be made by the State Governments.

While introducing the VAT scheme, the Finance Minister said that we would
share the burden for an initial period. Like that, | appeal to the hon.
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Minister to please bear the full extent of the burden by yourself for a period of
three years or five years. Don't push it on to the shoulders of the Sitate
Governments. We are going to gave an experimental measure initially. Any
good scheme will have and experimental measure. So, for the first given
period, which according to me should be, at least, three years, the full
burden should be taken over by the Central Government itself and should not
to be passed on the State Governments.

Sir, on this day, | would like to appeal to all the Members of the Treasury
Benches as well as the Opposition, including respectful Chair. Sir, we are
now talking of the rural employment, to alleviate poverty, to give
employment, at least, for 100 days, to give minimum wages, etc. Sir, with
folded hands, | appeal to all of you to see what we are now and what is the
surrounding situation around us.

Sir, | am having an authenticated document. Kindly don't under-estimate me
that I am talking something in the air. | am having the documentation with me. |
am ready to authenticate it with full responsibility. | am ready to face the
consequences. We are now talking about the minimum wages to be given
to the poorest of the poor whereas*

SHRI S.S. AHLUWALIA: Why are you levelling charges?

SHRI N. JOTHI: Yes, Sir. | am not levelling charges. | am having
authenticated documents with me. (Interruptions) Yes, Sir, | am now
quoting it from record that the *(Interruptions)

SHRI V. NARAYANASAMY (Pondicherry): Sir, what is the relevance of
this?., (intenvptions) this is absolutely not..(Interruptions)..

SHRI N. JOTHI: Sir,  am having the record. (Intenvptions)

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, this way, a Member
cannot level a charge...(Interruptions)

3 HeRTe A (STR U9 : 9E ISy ...(agm)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Jothi
...(Interruptions)... Mr. Jothi, please... (Interruptions)

*Not recorded.
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SHRIN. JOTHI: | am having the record. ..(Interruptions)...

St BRI 9IfoT : oY g R | ...(aem)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN) Mr. Jbthi
...(Interruptions)... Mr. Jothi, please... (Interruptions)...

SHANTARAM LAXMAN NAIK (Goa): Mr. Vice Chairman, Sir, this not
the procedure... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN). Mr. Jothi, have you
taken the permission earlier to present this paper here. ...(Interruptions)...

SHRI N. JOTHI: Sir, | am now...(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIAN):No, no. Listen, listen to
me. (Interruptions) You please speak on the subject. (Interruptions) No, you
please speak on the subject

SHRI P.G. NARAYANAN (Tamil Nadu): Sir, he is having documents?
(Interruptions)

SHRI N. JOTHI: Yes, Sir, | am having documents to show
...(interruptions)... Why are you afraid of this document? ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please sit down.
(Interruptions) Please sit down. Mr. Jothi, you please sit down. Please,
please. ...(Interruptions)... Mr. Jothi, if you want to make an allegation
against any Member, there is a procedure. You please follow that
procedure.

SHRI N. JOTHI: Sir, it is not an allegation; it is a statement.
(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): No, you cannot do that:
(Interruptions).. No, no. You cannot do that ...(Interruptions)...

THE MINISTER OF WATER RESOURCES (SHRI PRIYARANJAN
DASMUNSI): Sir, it is definitely an allegation ...(Interruptions)... He can not
make an allegation ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN):There is a Point of
Order. Please sit down, Mr. Jothi... (Interruptions)...

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, please expunge this
portion from the proceeding ...(Interruptbns)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIAN):Please, sit down.
...(Interruptions)... Mr. Jothi, please sit down. ...(Interruptions)... Mr.
Narayanasamy is on a Point of Order. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, under Rule 238A, when an hon.
Member is making an allegation against a member or a Minister, he should give a
notice in advance and an explanation should be sought from the Minister
concerned. Thereafter, he has got a right of explanation. Then only, the
allegation can be made. He cannot offend...(Interruptions).. There is a set
procedure in the House. ..(Interruptions).. | want your ruling on this, Sir. He
cannot make an allegation. ...(Interruptions)..

THE VICE-CHAIRMAN (Prof. P.J.Kurian): Please, please, sit down.
...(Interruptions)., please, sit down. ...(Interruptions)...

SHRI N. JOTHI: Sir, this is not ...(Interruptions)... It is a statement.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, sit down.
...(Interruptions)... Please sit down. ...(Interruptions)... Let me answer him.
...(Interruptions)... Please sit down. | will listen to vyou.
...(Interruptions)... You please don't ...(Interruptions)... Mr. Jothi, go to your
seat. Please. ..(Interruptions)... Mr.Ahluwalia, please take your seat.
...(Interruptions)... | will decide. ...(Interruptions)... You won't decide
...(Intenvptions)...

SHRI S.S. AHLUWAUA: Sir, | have a point of order. ...(Interruptions)...

The VICE-CHAIRMAN (PROF. P.J. KURIAN): No, No, let me answer
him first ... (Interruptions)..

SHRI S.S. AHLUWALIA: | am supporting him, Sir, (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Ahluwalia, piease
sit down. ...(Interruptions)... Mr. Pany, please sit down. | do not need your
support. ...(Interruptions)...

SHRI N. JOTHI: | would answer him, Sir ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): You need not answer.
He is on a Point of Order. | have to answer him. You need not answer.
...(Interruptions)...

SHRI N. JOTHI: Sir, let me answer him. ...(Interruptions)... | am a
lawyer and | can answer. ...(Intenvptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIAN): No, no for a point of
order. ...(Interruptions)... | am on my legs. Please, sit down.
...(Interruptions)... Please, sit down. | am asking you to sit down.
...(Interruptions)... You see, here is a point of order raised by an hon.
Member. It is the duty of the Chair to respond to that. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Point of order against whom?
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Keep quite. It is my job
...(Interruptions)... You can't do that. ...(Interruptions)...

SHRI S.S. AHLUWALIA: First you hear him. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): | have to deal with the
point of order. ...(Interruptions)...

SHRI N. JOTHI: Sir, natural justice should be given. | should be heard
before your ruling. ...(Interryptions)... 1 should be heard before your ruling.
...(Interruptions)...

SHRI S.S. AHLUWALIA: Which rule says that without hearing the
Member. ...(Interruptions)... Which rule says ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Sit down. Please, sit
down. ...(Interruptions)... Please, sit down. ...(Intemiptbns)... Let me deal with
the point or order. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Which rule says that. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): You listen to me.
...(Interruptions)... | will hear you. ...(Interruptions)... | know that.
...(Interruptions)... | will control that. ...(Interruptions)... | will decide. Are you to
decide? ...(Interruptions)...

SHRI S.S. AHLUWALIA: The House will decide. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Ahluwalia Please,
take your seats. ...(Interruptions)... please, take your seats.
...(Interruptions)...

SHRI N. JOTHI: Sir | should be hear. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): All of you, please, sit
down. ...(Interruptions)... Please, take your seats. ...(Interruptions)...
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SHRI N. JOTHI: Sir, before you give you ruling, | should be given a
chance. Please, hear me. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIAN). | wil give you a chance.
...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, who will decide. ...(Interruptions)... Which rule
says. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIAN): Mr. Ahluwalia, please sit
down. ...(Interryptions)... Mr. Ahluwalia, don't control the house sitting there.
...(Interruptions)..- You can come here and control. ...(Interruptions)... If
Mr. Ahluwalia wants to come here....(Interruptions)... Please, sit down.
...(Interruptions)...

SHRI N. JOTHI: Let me be heard, please. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please, sit down.
...(Interruptions)... That is what | am saying ...(Inferruptions)... Mr.
Narayanasamy raised a point of order under Rule 238A. Let me read what it
says. "No allegation of a defamatory or incriminatory nature shall be made by a
member against any other member or a member of the House unless the
member making the allegation has given previous intimation to the Chairman
and also to the Minister concerned so that the Minister may be able to make an
investigation into the matter for the purpose of a reply." Have you done that?
Now, you can speak.

SHRIN. JOTHI: Yes, Str.
SHRI' S.S. AHLUWALIA: It is not defamatory. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Ahluwalia, this is
unbecoming of a Member. ...(Interruptions)...

SHRI'V. NARAYANASAMY. Sir, ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Narayanasamy, please
sit down. .. (Interruptions)... What is your reply.

SHRI N. JOTHI: Sir, | am thankful to you for having given me the
opportunity to respond. | am also thankful for the natural justice given by you.
Now, | am answering to that. Let us read that section. | will brief the
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hon. Chairman. Mr. Chairman, Sir, while participating in the debate on the
National Rural Employment Guarantee Bill. ... (Interruptions)...

MR. CHAIRMAN: | will go through all these papers and decide mysel.
SHRIN. JOTHI: Yes, Sir. | have said that. ...(Interruptions)...
MR. CHAIRMAN: Please, come to the debate. ...(Interruptions)...

SHRI N. JOTHI: Now, | am coming to the point of order.
...(Interruptions)...

MR. CHAIRMAN: Don't raise that matter again. ...(Interruptions)...

SHRI N. JOTHI: The Hon. Member, Shri Narayanasamy, raised a
question.

MR. CHAIRMAN: Who was speaking?

SHRI N. JOTHI: Hon. Chairman, Sir, while participating in the debate, | have
said that we are crying for rural unemployment to be eradicated and a solatium
to be paid to them. What is our position?*... (Interruptions)...

MR. CHAIRMAN: | will not allow that. ...(Interruptions)... It will not go on
record. ...(Intenvptions)... It will not go on record. ...(Interruptions)... Please,
come to the debate. ...(Interruptions)... If you want to finish it, then finish.
...(Interruptions)...

SHRI N. JOTHI: Please, hear me, Sir. ...(Interruptions)...

MR. CHAIRMAN: It will not go on record. ...(Interruptions)...
SHRIN. JOTHI: Sir, it is relevant. | will tell you how. ...(Interruptions)...
MR. CHAIRMAN: Any allegation without. ...(Intenvptions)...

SHRI N. JOTHI: Please, hear me and then decide it yourself.
...(Interruptions)...

MR. CHAIRMAN: | have decided it. It will not go on record.
...(Interruptions).

SHRI N. JOTHI: Please, hear me, Sir. | am having a judgement of
income tax report.

MR. CHAIRMAN:: First give me a copy of it.

*Not recorded.
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SHRIN. JOTHI: I am giving you, Sir. Please, have it, Sir.
MR. CHAIRMAN: Let me see it. ...(Interruptions).

SHRI N. JOTHI: Why are they afraid of the truth? ...(Interruptions)... Are
you afraid of the truth? ...(Interruptions).

SHRI PRIYARANJAN DASMUNSI: Just two minutes before my
distinguished colleague, Mr. V Narayanasamy, raised the same issue.
...(Interruptions)... First, dispose that of. ...(Interryptions)... So long as a ruling is
pending before the Chair raised by a Member, until it is disposed of, further
proceedings ...(Interruptions).

SHRIN. JOTHI: Mr. Dasmunsi, Sir, ...(Interruptions).
SHRI PRIYARANJAN DASMUNSI: Sir, it is my appeal to you.
SHRIN. JOTHI: Mr. Dasmunsi, Sir, ...(Interruptions).

SHRI PRIYARANJAN DASMUNSI: | know the rules of both Houses of
Parliament. | was also a Chief Whip like Mr. S.S. Ahluwalia.
...(Interruptions).

SHRIN. JOTHI: Sir, the truth is far better than. ...(Interruptions).

MR. CHAIRMAN: Mr. Jothi, under Rule 238, before speaking anything.
...(Intemtptions).

SHRIN. JOTHI: Sir, | will repeat it. ...(Interruptions).

MR. CHAIRMAN: No, I will not allow you. ...(Interruyptions)... | will not allow
you to repeat it. ...(Intenvptions)...

SHRIN. JOTHI: Please, Sir. ...(Interruptions)...
SHRI P.G. NARAYANAN: Sir, the fact is. ...(Interruptions)...

MR. CHAIRMAN: It may be a fact, but first you should have taken a prior
permission from me.... (Interruptions)...

DR. T SUBBARAMI REDDY: The Minister should also be available.
...(Interruptions)...

SHRI N. JOTHI: It is for your convenience. ...(Interruptions)... Hon.
Chairman, Sir. ...(Interruptions)...
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MR. CHAIRMAN: You come to the subject.
SHRIN. JOTHI: Sir, this is an Income Tax Report. ...(Interruptions).

MR. CHAIRMAN: It may be an Income Tax Report, but you should have
shown it first to me. (Interruptions).

SHRIN. JOTHI: I have given it to you, Sir. (Interruptions).

MR. CHAIRMAN: | am not sure about it. | have to go through it.
(Interruptions).

SHRI V. NARAYANASAMY: Sir, what is the ruling on my point of order?
(Interruptions).

SHRIMATI S.G. INDIRA (Tamil Nadu): Sir, he is not making any
allegations. (Interruptions). He is giving an information. (Interruptions).

MR. CHAIRMAN: | will not allow any allegation to go on record.
(Interruptions).

SHRIN. JOTHI: Sir, at page 407 the name of the ..(Interruptions).

MR. CHAIRMAN: I will not allow that. (Interruptions). | am not going to allow it.
(Interruptions). Please, take your seat. (Interruptions). Nothing will go on record.
(Interryptions). Nothing will go on record. (Interruptions). Please, take your seat.
(Interruptions).

SHRI N. JOTHI: Sir, we are talking about rural unemployment.
(Interruptions)

MR. CHAIRMAN: | will not allow any allegation to be made without my prior
permission. (Interruptions).

SHRIN. JOTHI: Sir, | am not making any allegation. (Interruptions).
MR. CHAIRMAN: Nothing will go on record ... (Interruptions)...
SHRIN. JOTHI:*

MR. CHAIRMAN: | will not allow you ...(Inferruptions)... Nothing will go on
record ...(Interruptions)... Please take your seat ...(Interruptions)... | will not
allow any allegation without my permission ...(Interruptions)... No, no
...(Interruptions)... Please start the debate ..(Interruptions)... Nothing

*Not recorded.
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will go on record ...(Interruptions)... | will not allow you ...(Interruptions)... Nothing
wil go on record ..(Interryptions)... Mr. Jothi, come to your point
...(Interruptions)...

it U9, T, SrEqarterar ¥

st UTIR : # TS T2l AR T § ...(@ae™)... Nothing will go on record
...(Interruptions)... Please take your seat ...(Intenvptions)... Nothing will go on
record against any Member or this House without my permission
...(Interruptions)... Now, your time is over ...(Interruptions)...

SHRIN. JOTHI: *

MR. CHAIRMAN: Mr. Ahluwalia, please take your seat
...(Interruptions)... | will not allow you to speak unless you give me all the papers
beforehand in wriing ...(Inferruptions)...  Shrimati  Vanga Geetha
...(Interruptions)... Now, your time is over ...(Interruptions)... Shrimati Vanga
Geetha ...(Intenvptions).... | will see the papers and if there is need, | will
collect the papers.. (Interruptions)...

SHRI N. JOTHI: Sir, respecting you, with folded hands, | request you to
render justice in the matter.

MR. CHAIRMAN: Rest assure, | will do justice. Shrimati Vanga Geetha.

SHRIMATI VANGA GEETHA (Andhra Pradesh): Thank you, Sir, for giving
me this opportunity to express my views on the National Rural Employment
Guarantee Bill, 2005, as passed by Lok Sabha. | participate in this debate on behalf
of my party and on my own behalf. Sir, the present UPA Government has
announced their National Common Minimum Programme as a post-poll
assurance to the people. Sir, many parties have contested against each other
during the last elections. As no alliance got absolute majority, the present
arangement of UPA is under compulsion and to overcome the criticism of coming
together for sharing power. They have come out with a National Common
Minimum Programme, Sir, in which, they have promised to the people that
they will provide legal employment to the people for, at least, 100 days in a
year and if they fail to do so, the applicant will be paid compensation. Sir, they
have also assured that they will bring the Bill immediately and will cover the
whole

*Not recorded.
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country. Sir, now, the Bill says, it will be implemented in about 200 districts only,
out of around 600 districts in the country. Sir, the estimated expenditure,
according to the Government, will be around Rs. 40,000 crore in a year. For
these 200 districts also, there are a lot of ambiguities in the Bill. Sir, the term 'legal
employment; needs further explanation. If a person in a rural village is not only
poor, but also illiterate, how can we expect him to take legal remedy?

| request the hon. Minister to clarify this aspect. Now, | come to
Chapter-lll of the Bill, that is, Employment Guarantee Scheme and
Unemployment Allowance. If work is provided for only 100 days in a year, what will
happen in the rest of the year? If a minimum wage of about Rs. 60/ is
calculated for 100 days, it comes to Rs. 6,000/-, and if it is divided by twelve, it
comes to Rs. 500/~ per month. How can we call it an employment guarantee,
that too, legal employment? | would like to mention that it is not a new thing
for employment generation. We were having many programmes of this nature
earlier, and even now, like EAS, NREP, RLEGP, JRY, SGSY, SGRY efc. ltis like
old wine in a new bottle. The Government wants to encash the old programmes
with a new table. | would like to know from the hon. Minister about the role
of Gram Panchayats and Zilla Parishads. There are a lot of ambiguities, like who
will select the work, who will implement, when will the wages be paid, whether
you have sufficient men at the village level to measure the work, what are the
steps taken for ensuring transparency, accessibility and accountability, what
are the steps contemplated for giving due publicity to this programme? | recall
the statement of Shri Rajiv Gandhi in which it was said that out of the allocation
of one rupee, only 10 paisa reaches the targeted person. The Government's
slogan of aam admiwill end up with Middle Men.

Sir, | was the Chairperson of the Zilla Parishad, and | am aware of the
difficulties in the implementation of such programmes. Hence | suggest that all
the public representatives, from village level to district, should be involved,
right from identification of work, beneficiary selection, implementation,
payment and maintenance of accounts efc., with total transparency. Sir, now,
we are implementing the National Food-for-Work Programme which was
implemented by the NOA regime. In Andhra Pradesh, we have implemented
this scheme all over the State. Thanks to the former Chief Minister of Andhra
Pradesh, Shri Chandra Babu Naidu, for his untiring efforts. He has brought 55
quintals of rice to the State. The
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present programme is likely to be implemented in only 8 districts of my State.
Sir, this is nothing but pruning the programme, and for this also, this
Government wants to take the credit. | want to know whether the National
Food-for-Work Programme will also continue in the rest of the districts.

Sir, the hon. Member, Dr. Bimal Jalan, has suggested to establish a
separate Ministry and a separate monitoring mechanism for this
programme. | fully support the views expressed by him. Sir, | demand that this
programme should be implemented throughout the country, with immediate
effect. For this purpose, we have also moved an amendment to the Bill. Sir, if
this Government still has eyes to see and ears to hear the poor, it must be
bold enough to implement much larger employment programme. With these
worlds, | support this Bill partially because it will provide employment guarantee
to the households for one-third days in a year and for one-third districts in the
country. (Interruptions)

DR. T. SUBBARAMI REDDY: Why partially?

SHRIMATI VANGA GEETHA: Because this Bill will provide employment
guarantee to the households for one-third days in a year and will cover only
one-third districts in the country. That is why | partially support this Bill. If the
Minister implements this Bill all over the country, | will support it fully. Thank
you.

THE PRIME MINISTER (DR. MANMOHAN SINGH): Mr. Chairman,
Sir, this Bill that is being discussed by this august House is truly in the nature of
a landmark legislation. It represents a new beginning, a landmark in the regime of
rights enjoyed by our people, a landmark in our efforts for social equity and
justice through the provision of social safety nets. Sir, it is a path-breaking
legislation that entitles our rural poor to a guaranteed employment for a
defined number of days, a means of sustenance, a means to avert distress,
a means to secure two square meals a day and a means to lift them out of
the trap of poverty. It is a commitment that the Congress Party has made to
the people of this country in its election manifesto which is the culmination of
several decades of efforts of the Congress, under the Prime Ministership of
Shrimati Indira Gandhi and Shri Rajiv-Gandhi, to move towards the right to
livelihood. It is a commitment of the UPA Government to the nation and this
Legislation demonstration over commitment to the cause of the
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poor. Sir, the Government acknowledges the pioneering role of the
National Advisory Council and Shrimati Sonia Gandhi in drafting this
Legislation, in maintaining the momentum and pressure required to bring it to
Parliament speedily and in creating the necessary space for public debate
which has enabled, in my view, the drafting of a Bill which is
comprehensive, wide-ranging and most satisfactory few pieces of
legislations have benefited from a debate, as extensive as this one, which has
taken place all over our country. History will remember Soniaji for this
landmark Legislation, and if this Government is to be remembered for a
single law or policy, it will be this one.

Mr. Chairman, Sir, why do we need a legislation of this type? It was the dream
of the founding fathers of our Republic that as India industrialises, more and
more people will shift out of agriculture and, therefore, industrialisation, by
and large, should provide a solution to the problem of securing gainful
livelihood for all our people. We have significant achievements in
industrialisation. We have today industries in almost every sector of our
economy. But it is also true that the pace of industrialisation and the pace
of industrial employment associated with that industrialisation has not been as
fast as it ought to be. The result is that at the time of Independence, nearly 70
per cent of our people were living in rural areas. Today, the proportion is no
less than 60 to 62 per cent. Therefore, employment strategies have to be
two-fold. We have to accelerate the tempo of industrialisation. We have to
accelerate the tempo of labour-friendly industrialisation. Therefore, what ever
comes in the way of speedy industrialisation of our country, in the promotion of
labour-intensive methods of production and labour-intensive industries can hurt
this process of creating more job opportunities outside agriculture.

This has to be the major plank of our Government in the years to come
and | do hope that the process that we have set in motion in the last 15 years
will ensure faster and speedier industrialisation of our country. We have still to
take measures to see that this industrialisation is as labour-friendly as
possible. | will come back to that aspect of the problem a little later. At the same
time, for the people who are living in rural areas, we have to create an
environment in which their output and employment opportunities can go up. |
look at the differences between urban India and the rural India at the time of
independence. They were much narrower than what they are today. So,
obviously, our rural areas have lagged
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behind. The development of our agriculture, investment in agriculture,
investment in new agricultural technologies and ensuring that the small and
marginal farmers also participate in the processes of the Green Revolution
have to be an important plank of our strategy for liting our population out of
poverty. But we know that about 25 per cent of our population are landless.
Now, agriculture does offer gainful employment opportunities for a major part of
the year even for this population. But we all know that once the seasonal peak,
the sowing and harvesting period, is gone, there is considerable
unemployment and underemployment in rural areas. We have legislated the
minimum wage legislation in our country to take care of the landless labour, to
put a floor on their incomes. But we all know that in rural setting of the type that
prevails in our country it is very difficult, in practice, to reinforce the minimum
wage legislation. So, we need strategies to lift the floor of the poorest of the
poor and employment guarantee is one way to increase the bargaining
power of the poorest sections of our population, the landless, the Scheduled
Castes, the Scheduled Tribes and our women. Now, it is certainly true that
what we are offering to our people is a modest amount, gainful employment
of 100 days at a minimum wage of Rs. 60 not more than Rs. 500 per
month for a family. | recognise that this, by itself, is not sufficient. But taking
into account that most agricultural labour households also get some gainful
employment during the peak season, the sowing and harvesting period, | do
believe that this at the margin, will help, in particular, landless families to raise
their living standards. It will help to provide social safety nets which will protect
them against the vagaries of unemployment. | sincerely hope that over a
period of four or five years we will cover all the rural districts of our country.
That is our solemn commitment. Employment schemes have existed for a
long number of years. When Indiraji was the Prime Minister, a number of
employment programmes were devised. Rajivji devised many agricultural
employment programmes. Similar employment assurance schemes were
devised when Shri Narasimha Rao was the Prime Minister and | was the
Finance Minister. There is, however, a cardinal difference. For the first time,
we are now recognising the right to work as a fundamental legal right.
Therefore, it casts on all of us in Government and all those who are
concerned with the processes of governance in this country to make every
effort that this solemn commitment, this solemn legal obligation is honoured in
letter and spirit.
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5.00 P.M.

I will not be one of those who will say that there is no problem in sight. There
are problems but life would not be worth living and not that interesting if
there were no problems or difficult problems at that. There is first of all, the
problem of resources. If the economy continues to grow at the rate of 7 to 8 per
cent per annum, | am confident that this country will generate enough resources
to finance not only this scheme but also many other schemes which our
Government has started. | would like to mention that the major scheme, a major
programme for expansion of rural infrastructure, under Bharat Nirman involves
a total expenditure of Rs. 1,74,000 crores, for the next four years. We have taken a
commitment to expand the network of rural roads; to expand the network of
electricity to every village in our country; to provide safe drinking water to all
the remaining 74,000 households; to expand irrigation facilities by one crore
hectares; to build sixty lakh new rural houses and to ensure that there is, at least,
one telephone in every village of bur country. In addition to rural infrastructure, we
have undertaken a massive expansion of the elementary education programmes.
For that, our Government has imposed on education cess which is being
earmarked, apart from other budgetary resources, for expansion of the Sarva
Shiksha Abhiyaan. We have, today, in our country, as a result of our efforts last
year, a universal Mid-Day-Meal Scheme working all over the country. We
have, launched an innovative Rural Health Mission which will take an
integrated, holistic, district-wise approach to the problems of rural healthcare
and deal with healthcare problems of our rural population in a holistic manner.
We are in the process of drawing up an ambitious urban renewal programmes
which attends to the needs of our urban areas where today 30 per cent of
India's population lives and where we are seeing, as a result, of the disaster
that befell Mumbai, how the neglect of infrastructure can have such
devastating consequences. We are committed to do all that. We will find
resources. But | would like this House to know that these resources can become a
reality only if our economy continues to grow at a rate of 7 to 8 per cent.
Therefore, all those who have something to do with the processes of
governance, have an obligation to ensure that nothing is done which hurts the
growth of our economy at a rate of 7 to 8 per cent per annum. Let me say, in the
long run, the vision of Pt. Nehru that India has to industrialise to get rid of chronic
poverty, ignorance and disease of its people is stil valid. We have to
industrialise; we have to industrialise at a much faster pace. We have to
ensure that this industrialisation is
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much more labour-friendly, much more employment-friendly than it has been
the case thus far. Therefore, it requires, the creation of an environment in
which industries can grow, in which both the public and the private sectors can
grow, an environment in which our industry will have the assurance that the
Government is a facilitator, that the Government is not handicapped in
thinking big about the future of our country. | recollect participating in a
discussion in Hyderabad the other day. There are elements of Marxist thought
which, | think, very few people who are students of economics and social history
can disagree.

All economies, if they have to solve the problems of mass depredation, have to
be growing economies. The process of accumulation of capital is the heart of the
process of development. Together with the process of capital accumulation
and rapid increase in investment, we need to take full advantage of all advances
in modern technology. Technology today is creating new production frontiers.
And, if India is to grow at the rate of seven to eight per cent, then, not only must
we invest in our country at 28-30 percent of our GDP, but we must also ensure
that our enterprises, both in the public and the private sectors, do operate at the
frontiers of technology. Therefore, | submit to this august House that if we want
the economy to grow at the rate at which it must grow, if we have to honour our
solemn commitments to our electorate and to our people of rural
regeneration, then, it is also obligatory on all of us to ensure that we set in
motion process which accelerates the tempo of industrial growth the
employment-friendly growth, that we create an environment where private and
public, capital is welcome. | do say to this House, and | am convinced, that India
needs significant doses of foreign direct investment to realise the growth rate of
seven to eight per cent — and foreign investment will come in. Today, the
world looks to India. There is a large amount of capital which is willing to
come to India provided we have the vision, provided we have the capability to
absorb this capital. | am very happy that my esteemed friend, the Chief Minister
of West Bengal, is on a trip to Singapore and Indonesia, and | compliment him
for the vision that he has brought there on his duties as Chief Minister of that
State. | sincerely hope that all Chief Ministers in our country will emulate the
glorious example of Shri Buddhadeb Bhattacharjee.

Also, Sir, if we have to implement these various programmes of rural
regeneration, education, healthcare and social assistance, then, the public
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finances of our Governments, both at the Centre and in the States have also to
be in proper shape. Let me say that there can be a difference of opinion about
the size of the fiscal deficit. But no country in the world that | know of has got rich
merely by spending its way to prosperity. Good expenditure has a role. | think
good expenditure can relieve social distress. Good expenditure can also stimulate
investment activity. But there are limits to all good things. Let me say that today
the combined fiscal deficit of the Central Government and the State Governments
at 10 per cent of our GDP is among the highest in the world. Therefore, it is very
essential that this august House and all those who are concerned with the processes
of governance would pool all their experience and wisdom to ensure that the fiscal
health of our economy, both at the Centre and in the States, is not jeopardised.
Therefore, if we have to find resources for programmes like the Employment
Guarantee, then, we must look at other items of expenditure. The Finance
Minister, in his Budget speech, talked of matching outlays and outcomes. |
think that this is something which we should do much more frequently than we
have done in the past. It is also necessary for us to recognise that the types of
practices which have grown in our country are not conducive to good govemance
or to promoting the growth of our economy or even to promoting the cause of
social justice.

Then as | look at India's electricity industry, India's electricity industry today
loses Rs. 30,000 crores.

[ think, all observers of the Indian rural scene are agreed that the way we price
our electricity is the cause of the bankruptcy of most of our State Electricity Boards.
They have no money to expand the electricity system. Therefore, people who are
waiting for electricity are being discriminated against. And, yet, this culture of
subsidisation, subsidisation of even those who do not deserve has come to have
a hold which, | think, is pernicious for the growth of our economy, or, for the
maintenance of an orderly fiscal health of our economy.

In the same way, | would say, what is happening today in the petroleum sector
— and | am not making a partisan speech — is that, for the first time in our
history today, some of our navaratnas— and my heart, bleeds when | see them;
these are the jewels which our nation, our workers, our farmers have toiled with
their blood and sweat to build up — are making cash losses. | think that is
something which is a negation of good
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governance. We must, therefore, find ways to see that the public sector
enterprises are run efficiently, that the role of the public sector as a major entity
in the growth process should not be undermined.

When Panditji talked about public sector, he had two things in mind.
Looking at the history of the capitalist system, he came to the conclusion that
capital accumulation was at the heart of the process. Therefore, by
nationalising profits, by preventing wasteful consumption of the rich and the
super rich class, you accelerate the tempo of development of the economy.
But if you run a public sector like post office socialism, if there are losses, and if
you frown on public sector making adequate profits, then you are negating
that vision that vision which led Panditji to emphasise the dynamic role of the
public sector in our national economy.

Secondly, if you socialise profits — and profits in a capitalist economy are the
single most important source of accumulation, also of income distribution—
you kill two birds with one stone; you accelerate the tempo of accumulation; you
also reduce inequalities in income and wealth. But this reduction in income and
wealth disparties can take place only if the public sector makes profits. If the
public sector is increasingly used to subsidise many of the consumers who
are not so poor, then, | think, we are operating in a manner in which, | think,
the public sector cannot play its historic role.

Therefore, Sir, | submit to this august House that while we enact this very
historic legislation, we must not forget that eternal vigilance is the price of
liberty. In the same way, if this legislation is to yield the desired results, it is
necessary that all of us work to ensure that our economy in the next ten years
does grow at the rate of seven to eight per cent, that we create a climate for
enterprise where both private and public sector investment, including foreign
direct investment, can find a hospitable place. | think, China today gets fifty to
sixty billion dollars of foreign direct investment. We get not more than five to six
billion dollars. | know for certain that there are people who want to come and
invest in our country. But they complain about our bureaucracy; they
complain about our corruption; they complain about the uncertainty of our
labour laws. | am not saying they are right or they are wrong. But | think, we,
as a nation, have a collective responsibility to set our house in order.

And | say so because India is the flavour of the year. This thing cannot last
for ever. Let us take advantage of this highnoon tide, this tide which
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is running in our favour. In the next five or six years, we must use all
resources that we can really mobilise, to build top-class infrastructure. When |
go to South-East Asia, | look at Thailand; | look at Malaysia; | look at Singapore
— what type of infrastructure do they have They were nowhere in the scene
when India became independent. Today, in terms of their infrastructure, the
quality of their infrastructure, | think, they are way ahead of us. So, | think, we
have a limited time to catch up, and this august House, therefore, has a
responsibility in this regard. In the same way, if we have to implement
successfully the social safety nets of the type which we are putting in place
today, then, it is very essential that the fiscal health of the economy must not be
under-mined, that all of us must ensure that our public sector enterprises, do, in
fact, carry out the mandate, the vision, that characterised the vision of
Jawaharlal Nehru. And, | am sure, Sir, if we do that, we will be able to
implement not only this programme but many more ambitious programmes
of social justice, expanding the network of social safety nets, of ensuring that our
children, that our women, that our older citizens do get effective social safety nets
to protect them. Therefore, Sir, in requesting this House to endorse this "
legislation, | thought | would draw the attention of this House to the imperatives
which we have to tackle, if processes of governance have to be harnessed to
build a new India free from the fear of war, want and exploitation.

MR. CHAIRMAN: Thank you, Mr. Prime Minister. Now, Prof. R.B.S.
Varma.
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. e Rig gt : § 399 gofd: ssewa 8 g, weyg § gola:
Hedd A1 81 § | ATIeR, §9 &l BRI 2 | U8l HIRYI I IE 8 & 9 fagas
DI A AT BT FHAT U B | llh AT H I 989 & SURIA 39 fAa9g® &l
FIFHNT A AR 5T 77 2 | AIaR, ST G-I BIRY I8 2 [ 9 fagad
R I g e d9d il afif § 9l e ok gdesIig |
ol iR SrgRiaT &1 18 &, Fo AfAfT & AUy ST 991 § HR<A ST
aTel & AT G AT IR T & qd g7 #H3A1 #1 e g S © 1 59
e IR H U 1 3MIR el dredl § b doety il afify 1 159 wu 4
3R Bl &, I8 WRPR I AR RIS Pl A H /B W&l 8 | 3R
I AR AT B A1 S, A Grid § W S B fewn § g

BifdPRI haH T BIdT |

HIRIER, U Bl Sa1e] Sfad 2 o 39 fasras & uer § aaa=fa
2, 3T SHH! IR B BT 417 5 F&H qAT TN Fad &b G4l AT AR
Bl AYAT YRR A HET Sl el & b AW oIS Sl bl | e
IR | &1, § A1 § P SHHT 819 T8 ol R DI Gl urfeai qoi
T9ld Tall BT oTeT SATeT AT a1fev wiife I8 fasus S9d g1 93
AT T &, U F81 H I8 3MMaegeh it arg N b Sl H S9! 59 a1 Bl
SRATEE & A1 BIST T R8T § I8! SRATCI-HIUN 3R I ASAN AT
S g WY ® Gl © —ad el Q! Y SId GRERA-1998-31d] HRATE
PRI & SR I8 RIS TS B BT 1aR S-h ATH 37T 7 |
AR, § dadl gd [48de & qr H €1 W ®1 A 1@+ g wife
1 ATA © 6 A4%1 w9 Afia 8§ | [9afy Aelea, drior e w3 Sff 9
FI8res ¥ TRTHROT & Y, SRETRIAN, faRIyes ATl o QT 31ren de1s 2
3 3TTeT Usig gul H S1Ifd 2020 T 3 < ¥ RIS BT SHAT 81 SN, T8
THTT 81 SITQE | HIRIaR, 3819 U dfaar M udl 2

S 81 gH 81, BRI g8 WIS 89 W © |
821 &M 3 AU, ¥ ¢ B9 A ¢ |
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U1 ST 8, el @ Bl GoTT CHR, PaR Bl GO I Db AT HAl
ST $9 ¥ & UTHITT SATDI H IH WGl DI Il 1 A18d & | b AR,
T HIAAT TS R G H <! 81 Whdll 2, TAA AN A A WY I 8l
Fhchl &, olfh arafdar &1 8, SH®T Ud (= | 3ad Ard= Wig=T argd
T 1 AeR, 19 I8 fdgs aifdfras # aRafia 8 som, S9 w9 Jeg
|31 S, Sl 3fidrs HEd 7, 98 H AYS FHE I A8 § | 59 Q9 Bl 72
RIS UTHIUT 3ETS) B 3R 39 fA8Ie & H1eH 9 31T hddl 6 BRIS AN Bl Al
& @1 ISR < 9TGd | g9 1ef I8 ga fF Ta household — SiT 3o
IRIR & IRYTT < 8, ETSVEIeS — H HRIg-HNIg 12 Al & A1 § | S9
BISHEICS Bl AT U Y H 6 TR BUY P ST, a1 A15 Yoil 36 IRAR Bl
T YTE | 37T HBT ST Fehell & 6 T fth Dl T ATl H el 500 B i
37T Ve fth Bl Gab ARl H hact 42 BUY T Ao+ BT AT T Afth Pl
U &1 H Baer = 1597 40 URY BT 3159 BT 31K MY HE W= & b 9 Wit
BT IHAT DR A ? Had U BYAT 40 UH BT BT B A $ 9 B RIE!
SR 81 BT | 31T U <18 BT o of, Gl T & [ 3179 99 & RARTH 2 |
g fearae g iR srest BN 6 I8 fRaraw, a8 vy o fRafa ot &
ARGR H BTH B dTel Al IR $9 < DI FaTferd B drel ANl & A7 |
SR I SI1Y —SFH <2 BT I91 B0 81 | B, H Ueh a1l 8 Fehall g (b 3R
g AT SHMERT ¥ o 81 T 1 39 <9 4 S 4@ ¥ HId 81 W& ot | 5
Peid W P AT db &F 99 Gl | AaR, R ff 39 fadwg &1 78 o1
T2 2 | I8 9 ® T 7 fAdue erqm ey F Vfawilre o ® ok us fadwe
pifaert At g | vfefie gafew ® f {6 d9e & e § ugel 9,
JTSITET & 58 THT P 916 H HRT & At SToxade AR T & fore at 81, o7 q
& YR & & I8 dTel ARSI b fo7g €1 et gd ay & fog 7 |el, 100 {1
& forg 21 92, felt Tewell srIiq household & ¥ 9a%® FaRIl & fog
WEl, BH A BF UH JIG Gei & ol 1 92, HH F BH Udh IID Ja3d &
oy €1 e, B 9 @ TR B WA B 3R B A ¢ un @) R F 9w
household &1 aRTSTIRY &1 A< <1 &1 JTeAAT-I8 TSR BT AR o
o 2 ik safoe § @' 9o g 5 g8 fdgs Wefie © wifs g9 s
AT W el fhar T or | "RIER, 39 <9 H RIS geRll & ART Sdh]
oIS T AATH S IMAB E |

IFb forq H fohdl TSI Go1 BT ABT Iooid a1 bR aTedl UNg
STTSITET < 58 ANl P g1 WY TN B 81 §$ 8, JqAM Ul T8I & | 39
faga® & wRT 81 S R 3R ARIH & BRI & SURI TR HF
ES NI IR |
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A & g9 Bl e § U U Bifaer) B, I8 fadue g s aear |
afy 9 39 VeiRi® &R wifder) fAgas & d=r < 2, 99 39 o
PI SHFERI ¥ AT 6T ST | 9 G351 2 & 311R WP Al & aifdh g Bl
STell fth BTo @l 41 $ob-Thp HR Ul & | AR, BAR < B ] WA
38T 81 2, Sl d9M HodTueRT IS 478 TS 8, oIGl-hRIe Uy
g Y & R wd ot fory 777 2, wig TR 't 78 7, S 'l e 7,
B, BT § o gY SUPRI SIHR ATAMIA 8¢ 2 | /1T HA1 Sfl, #
3TYD! PO YT o1 T8 § | U GITd Al H I8 <1 A8 g (b 319 AT
&3 & foru I fagrae ov B, W@iTd &, o madt i s o ug
T2l HEAT & | MY AT 39 I A TR §SHT AET § 3R MU BT b 3R
AT S BT A1 AT & & forg Y fAdass gy | I R R 1 3FR s 9 |
&1, a1 fhR a1 BINTY, 87 N Bl Meara Iy b 31 aTel winter
session ¥ eV &7 B TR & ST & 7Y 319 gl TR &1 Tob fagasd
TG | fIeRres § U 3resT heH T8 ST T & o 3% Aex | Mue Yoyl
DI IGT &, TR IS SICICYLA B G B, TS BT HSH ©§ s A1
|3 SN, SMUBl AGH © 6 oWl d@ 39 dErdl Bl Hhesl hawd 3iR
G GRIST-3 T [SaTege el gl 8, $d] IR0 e gall & 3MR g deb
& SfCRU T 811 B, 39 fI99® B Aherar § 9 a1 &, H G g 5
3T At g9 A |

RIS, W)Y <TIRT GeTd I8 ¥ fh 3R g 1ot ar &1eft & o g &
TR B At al T2t e, eifee T W =2 gndt | urdior 85 by
TID ANTRE DI, AT 3T U ETSHEIeS H U TR Pl |l {7 BT AeTR
S BT RS B B | R-¢R 31 HaH 3T 918V, AN 51F 39 FLEH 1Y,
K A & 5 3T 8§ YEH a1l &R & B, fogat 7 ', S S E,
IADT 3MT B S DT IILAT BN |

ARGy, WRI AT YAd & b I15dl B AP STeRT g g9
mfcrera e @t € | Ir5ai 3 S 3nferes = B, 98 omu fodt e § oy A
Hex | 93d B, AR Il B 371res AR AT §, 3MYD! Ul & | AR HR7
PRI & o 39 39 URTerd &1 S8R A I b B 3R IS9P S qaR]
heet ITSFIATIHC AT P 81 W, FThT SGTRAT A 7T b I |

g, N 9 39 f9dge ) wRf$T ¥ foar 8 81 o1 —
S PRI TBT IR I31 g 8-S GHI IBI AR &b Y&l § $© a1 ¥
oY, I 99 910 A & TS
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T 1 S9! 91l 9t oY | IrIeell BT <91 WY 81 Whdl &, 89 W SUN WEAd ©,
Qe fdmeri™ il & aN o S geid [y Y o, 399! 39 faggs § &
STHRUNT e fHaT B | AR AT 3R 2 6 et o1 wikes 3 &1
DI MY BN | 519 AT 319 31T 339 fAeraes # Hened o), af fadmati & forg Y
AW AR & |

HAIRIER, #_T U 310 JeITd © b UTee] <1 BT Sl JTaerT Ao b
g, S 3MIBRY 3R HHARY Teld BTH R, 3STdhel Udh 89X BUY B Yo
F eI ¢ | ATAR, 3 918 a1 9gd TR BN | §9 WX 377 frg=or gt
HR YT SR Haat Fffy 3 S arifee w0 9 dwgiy a oY, srgerr @ off
5 &9 9 9 I=dN §9IR $T JAMT ST ALY, AT AR Y §9IR B
- 9 a8 W YSCAR 96, ¥ I8! 81T |

AR, 39 915 7 39 fdd & i wag 8, S5 aR § $ 9
RGAT AT IS R 2 H IR-IR “URIR” HEd &, Pedl &, I8 YRAR 781, I8
“ETSvRIes”, vl 27 3R “Tewefl’ ot 3mus St W €Y &, a8 S e 2 |
“BISUEIeS” B! Yo Sfthic TRYINT BIFT A112Y, IE AR 3T & |

S ORE IS &R 3 W FAIST A 6, FAlST 5 6 (1) UUS (2), 3T T
TR BT & [P A8 Buy w1 S, gl avw @el § {6 59 gaer
I ffad JoTgRl & aRTER faar SIQ | 98 Sk 8, SRy 8, ST
3 T HRAT AIBY | $HD 91 UST FaR 4 TR JFTURATIHE TS T b IR A § |
STTYHICITTHE TS & aIN H Ha 1 AT 32T &l o |

£ GURT : AT GaR Bags DI |

. waee fig qut : gamfa S, § <1 fime § 91 fivfe # Fage
BT § | g8 e ol & ugel Uep eI I Sl e 99 €, ST anen
3R I9P I8 A FIATS, 98 39 I °eT &A1 2, e el A © | H
FHE g [ 399 W1 T TaHT &b HUR Sd1d HH BT, 3R AT $ A Al
3BT BN | 34 TR ¥ S UST aR 4 IR 3204 8 (3) # 31U+ WT Ta-He
P ERIT ITTAGHE FASH <1 Bl Sl 1 bel &, ITH $el & (& (a)
expeditiously,as possible. It is there. It is not well-defined. s?ﬁ%mg?‘af
<red fafie vy wIfve & dge fam 4, wd faq 4 a1 da feq 4 s
IAVEAITHE JATSH & I8 A%y < AT ST | 39h 91§ U] =R 5 TR

AT AR
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10 (3) ® ¥ 3R 3" &, U S| FAMIRID B, §7 SIFI DI AT-NT TG BT
FIT BRI S, TS W FHS H 81 31T 8 | UST FaR 9 IR A28 221, 22 (2) T,
1, <1, IE SN BIST &7 U 7, 9 A H, ST HY MU Ug daT § fh
T TATHE & HUR HH I HH g 81 AR, UoT 7 27 IR foharaa+ # @rft
B U), B B9 TR g WRBR BIST Wb Thal & | AR, S99 o1 TR BT
T B, 3T BIST T AP < 2 A9 U] DI 1 RefloT 721 dd1 ? 38
S HHARY 3R IfIHERY S 7, S 1avd Sfed &, afhd BisT a1 T &1
Relist &7 A 7 AP | 341 TR I 3T F2T 8 & el Bl S B B
TeR Hg el Ta-HE b YR RS | 31T STd =T A9 aRIb 3 2l Bl dael
SI1, g9feTy BHRY Hi ® T This should be part of the bill itself. 3R 3T BT
HEIE I &, 1 I8 e qIfRImie & §IRT 37Yd 8141 d118Y, 79 a6 dls
el el 81T 1S, I8 MU A1 § | i1 § 79 iR a1 de A1 g,
UST 5 14 WR @ige SaR 5§ 39 Hel & & Afdgmm 41 fa7 ot gorgdl, o9 &
JMURT ST ATl SBH B, SUH M9+ Fal ® AfHT &S 9 | T TR%
HfRTaH EgS SO 8l U oR% i g5 SO, 39 Q1 # faRIemr & |39
HIAT A GO B D HUT B | i | AT 73 St § It Fa1 e g,
AT Ig BIIATY UGT &, H U DI TYD] SGd R §U U1 qTel FHTK
He P -
2 T Il TARGTR
g g ) 9 fran R |

3 IRE DI DI & | il ST HIGAT Gl &, ST ATHI01 ARNN bl
g ar far ST TadT 7, 319 Al A IR o)A &) MaIHdT 81 8, 3fea
HRIHDBROT Bl AT SATTLIDBT & | A1 H1 SfY, FoI HIeqd & b 39 Mg &
Y& 9Tl &, 3T TR BT Idhe I8 &, AT AN BT & G&aT &, oAb TIh
TR I3 ANTH A AT QU1 Tief ) 1 SR TR U= a1 8§, 4 2T &b A1y
o 81 gepcll 2 H U5 TI Ped § [ i URINT Bl 8, <l 3Taq Ul achiaii
= A HAT Sl ATHT Gep AR A T fra1 § | 59 HH Bl H GRT B @
&, H SATIeh! TR R RET § fob 3114 U8 Y a5 37201 fqat oMy & | FfTera wu
A TR ST Bl [ I8 U BifTbR] HSH & ...(aLM)...

SNt BRI qIfT : e 53 1 A1 T8 o B ..(FaHT). ..
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o FUTIF : 3T 95 TSV, 0! BfddT R WRIT HIIB B |
1. XgERT Rig gt : A w0 o,  emay s 6 39 sfRenie

HR P foTT THH TSR, Aol BRI, T TaHe, W BN, SHD d1g
et darad, Rren wifetfeT fifhaR, SS9 9% e ddarad, rifd
SIRHISTC TaTId, S 918 il JHAR UIUTH S9P d1€ I19 Gy 3R
ITH T |

Uh IS! 2RIl 2 3R 9 Gl bl Uh Hl Hel AR I8 T, Al
JIHT AT IR ST, SA(TT Alh—T I8 P MALIHT & | 361 Il &b
|1 H 59 A9 BT YROIR FHT BHRAT § | FHTUTT SfT, A9 G 39 fddf iR
g™ BT AR 3T, 39 foIv g=uare | 39 Uah-gl fide ST 993 of fora
2, b AT SIpT T8N, AT 39 HUT S 77 H 39T AR § | =TS |

Recommendation of the Business Advisory Committee

MR. CHAIRMAN: | have to inform the House that the Business Advisory
Committee at its meeting held today, the 24th August, 2005, has allocated
time for the Government legislative and other business as follows:

Sl. Business Time
No. allotted

01 Consideration and passing of the following Bills after 2 Hours
they have been passed by Lok Sabha: The Banking
Companies (Acquisition and Transfer of Undertakings) and
Financial Institutions Law (Amendment) Bill, 2005.

| The National Tax Tribunal Bill, 2005. 3 Hours|

The Committee also recommended that in order to complete
Government Legislative Business, the current Session of Rajya Sabha
be extended up to the 30th August, 2005. The House would accordingly
sit on Monday, the 29th August, and Tuesday, the 30th August, 2005, and
that there will be no Question Hour on these days.
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